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COUNCIL OF STATE.
Thursday, 23rd March, 1939.

The Council met in the Council Chamber of the Council House at Tem
Minutes Past Eleven of the Clock, the Honourable the President in the Chair.

QUESTION AND ANSWER.

LoaN oF OrricERs To INDIAN STATES, RULING PRINCES, FOREIGN GOVERN-
MENTS, ETO.

208. Tre HoNoUmABLE MR.M. N. DALAL: (a) Wil Government
state how many public servants under the Crown in India, whether civil
or military, have been lent to services other than that of the Crown in
India, vtz :—

(2) Indian States or Ruling Princes in India,

(¢1) Foreign Governments other than those of the Indian States,

(#47) Statutory hodies or Corporations like Municipalities, Port Trusts,
Railways, etc. ; mentioning the particular services from which
such officers are lent ?

.(b) Will Government state what arrangements are made, or rules pro-
vided, in general, for lending such officers fram the service of the Crown in
India to Indian States or Ruling Prinoes, foreign Governments, or other
s%x;ivices, particularly as regards the payment of the emoluments of such
officers ?

(c) Will Government state what arrangements are made for contribution.
towards the leave and pension allowances of such lent officers, and how do
these arrangements react. upon the finances of the Government of India, and
of the States, Governments, or Corporations to whom the loan is made ?

(d) Will Governmment state whether, in view of the frequent loan of
their officers, they maintain the public services under the Crown in India at
a strength greater than would be required by the needs of the serviees them-
solves in order to permit of such loans being made, or because of officers being
on leave, or indisposed, or away from their posts for other reasons %

(¢) Will Government statée at what actual strength the various public
services are maintained, how many of the officers in each service are actually
on duty, and how many are on loan or on leave, deputation, or otherwise
not at their post ; how many are holding acting or officiating appointments,
and how many are in receipt of pension or other superannuation allowances ¢

THE HoNouraBLE MR.'A. J. RAISMAN : (@) to (c). Most of the informa-
tion asked for is not readily available and cannot be collécted without expense
and labour which would not be justified by the value of the results obtained.
I may, however, refer the Honourable Member to Volumes I and Il of the
Compilation of the Fundamental Rules and the Supplementary Rules issued by

( 7117 ) A



718 COUNCIL OF STATE. [28rp MarcH 1939.

the Accouutant General, Posts and Telegraphs, which contain rules and orders
relating to foreign service. Copies of these publications are available in the
Library of the House.

(d) and (e). I would refer the Honourable Member to the reply given to
his questions Nos. 174 and 176 on the 13th of March, 1939.

TeE HoNoUuRABLE PanpiT HIRDAY NATH KUNZRU: Sir, may I ask
whether Government can tell us the number of I. C. S. officers who have been
lent to the Indian States ¢ Would the collection of figures relating to the I. C. S.
mean much trouble ?

THE HONOURABLE MR. A. J. RAISMAN: That was not the question
asked.

TeE HoNoURABLE Panpir HIRDAY NATH KUNZRU: That is part
of the question, is it not ?

TeHE HoNOURABLE MR. A. J. RAISMAN : It is a very different thing.
‘We were asked for a particular figure. We were asked how many public
servants are required ?

THE HoNoUuraBLE Panpir HIRDAY NATH KUNZRU: Can the
Honourable Member supply the figures I have asked for now ?

Tae HoNoUBABLE MR. A. J. RAISMAN : If the Honourable Member will
put a question on the paper.

TaE HoNoURABLE PanpiT HIRDAY NATH KUNZRU: I have asked
a question. Does not this question arise from the question already asked ?

THE HoNOURABLE MR. A. J. RAISMAN : I certainly require notice.
1 do not carry these figures in my head.

Tue HoNouraBLE Panpir HIRDAY NATH KUNZRU: Will the
Honourable Member lay the information on the table subsequently ?

Tae HoNoURABLE THE PRESIDENT : It is your privilege to insist on
notice if you wish.

THE HoNoURABLE PanpiTr HIRDAY NATH KUNZRU : 1t is his privi-
fege not even to answer the question, Sir. I do not think that he needs to be
reminded of it by you.

Turg HoNoURABLE THE PRESIDENT : The Government Member is not
bound to answer any question.

Tre HoNourABLE PaNDIT HIRDAY NATH KUNZRU : I respectfully
think that we need your protection more than the officials.

Tae HoNouraBLE THE PRESIDENT : If he wants notice, he will give
you the information. My protection is always extended to both officials and
non-officials.



RESOLUTION RE INCREASE IN RECRUITMENT OF INDIANS OF
PURE DESCENT TO SENIOR SUBORDINATE SERVICES ON
RAILWAYS. .

Tac HoNouraBLE Panprr HIRDAY NATH KUNZRU (United Pro-
«vinces Northern : Non-Muhammadan): Sir, I beg to move:

“ That this Council recommends to the Governor General in Council to take steps to
bring about a substantial increase in the recruitment of Indians of pure descent to the
- senior subordinate services controlled by Class I Railways and the Railway Board and to
-provide the same amenities for Indian employees as are provided for Anglo-Indian em-
ployees.”

Tue HoNouraBLE THE PRESIDENT : May I just ask you one question
before you proceed any further ? What is meant by * Indians of pure
-descent *’ ¢

TaE HoNouraBLE Panpir HIRDAY NATH KUNZRU: Non-statutory
‘Indians.

Tae HoNouraBLE THE PRESIDENT : I just wanted to know.

Tus HovourasLr Panpir HIRDAY NATH KUNZRU :  Sir, my Resolu-
‘tion refers to disabilities of two kinds which Indians suffer from,—those relating
to their employment in the senior subordinate services and those of a more
general kind. The latter relate to what may be called amsnities and the general
position accorded to Indians. Bafore I deal with the two aspects of the ques-
tion to which I have just drawn the attention of the House, I should like to
point out what the present position is. The services that I am referring to are
those the members of which are on scales of pay rising to Rs. 250 per mensem
or over. Now, according to the latest report of the Railway Board, on the lst
April, 1938, 13°62 per cent. of the senior subordinate posts were held by
Europeans, and 42°61 by Anglo-Indians. Thus about 56} per cent. of the
posts are in the hands of the Europeans and Anglo-Indians taken together.
The Indians to whom my Resolution refers occupy only 43} per cent. of these
‘posts.

Sir, the disadvantages which Indians suffer from in the matter of appoint-
ment to the subordinate grades have been before the country since it received
definite and authoritative information regarding the favouritism shown to
Anglo-Indians from Sir Mahadev Chaubal’s Minute of Dissent from the Raport
of the Public Services Commission which was published in 1917. During the
last 10 or 12 years, this question has been discussed more than once in the
Central Legislature. The House would, therefore, naturally like to know to
what extent the opinions expressed in the country and in the Legislature have
modified the previous Government policy. For this purpose I think we might
well compare the figures relating to the employees in the senior subordinate
servioes on the 1st April, 1928, and the 1st April, 1938. Now, if this comparison
were made, it would be found that the Europeans who occupied 24°77 per cent.
of the posts on the 1st April, 1928 held no more than 13°62 per cent. of them
on the 1st April, 1938. Thus, there has been a reduction in their case of a little
over 11 per cent. The figures relating to the Anglo-Indians are, however, of a
different kind. The Anglo-Indian percentage in 1928 was 43°18 and in 1938

(719 ) A2
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it was 42°61. That is, the percentage has gone down, roughly speaking, by
half per cent. only. The share of the classes referred to in my Resolution has
oertainly increased during these 10 years, but this is due entirely to the redue--
tion in the number of Europeans. My Honourable friond the Chief Commis-
sioner may say to me, “ How does it matter to you how we provide for &
larger appointment of Indians ? 1t is for us to see whether we will have less
Europeans or Anglo-Indians. So long as more Indians are appointed you
ought to be satisfied”. I understand Government pride themselves on the -
policy of not allowing any community to occupy a preponderant position in
any branch of the public service. So great is their anxiety on this subject
that they do not want that even in a particular community, any class or section
in it should occupy a large proportion of the posts allotted to that community.
We are, therefore, justified in examining the figures relating to the various
communities. . _
I have already said, Sir, that notwithstanding the dissatisfaction with the -

icy of Government in the matter of the appointment of Indians and Angle- ;.

dians, Government have not changed their policy during the last 10 years
in the matter of the appointment of Anglo-Indians. Now, let us see why it is
that Anglo-Indians are so largely employed in the posts with which I am
dealing. ~ Sir, Government appointed an officer on special duty some time ago,
whose name, I think, was Mr. Hassan, to consider the queation of giving the
minorities their fair share of the superior and subordinate posts. Dealing with
the position of Anglo-Indians, he says : : . AR

« In some cases they possess technical qualifichtions’ for certain posts foi",w_,liigﬁ'

technically trained Indians were not until recently availdble, and to these réasohs must be'
added the undoubted fagt that in days gone by they were given special preference. for

railway service”. .

I am sure most people liere and perhaps the Chief Cémniissioner himself in Hi§
heart of hearts will agree, that partiality had ‘more to do with their selectiorl *
than the possession of any technical qualifications. This was the redson’ t0' -
which the Anglo-Indians owed their rise. Is it not the duty of Government, £o ¢
see that the position is changed so that justice might be done to all communi-
ties ? The Government Resolution of July, 1934, which fixes the proportions =
for the various minority communities, goes into this question at some length.,
It-says in the first place that as the Anglo-Indians have béen deperidént to¥ -
large extent on employment in railway service— Tva
. ¢ ateps must be taken to prevent in the new conditions anything in the nature of a
rapid displacement of Anglo-Indians from their existing 'position which might occasion”
a ?_iple;\f, dislocation of the economic structure of the community ". el

I for one, Sir, have no objection to the langiage used in’this Redolution'.’
However great the injustice that might have béen done to Indians in the past,*,
I am prepared that the Anglo-Indians should be given some time to adjust,
themselves to the new situation. Let us see,  thérefore, whether the actual
instructions issued by Government will enable s to realisé that object. Pafa‘"
graph 9 of the Resolution that I have-referfed to,' which was issued int 1934,°
states that the Anglo-Indian and domiciled Eurépedn community haté '8°8"
per cent. of all grades of subordinate posts on the railways. - It then gogs'on to
sugigest methods by which their position might be safeguarded.” It
reduces their percentage for the future and suggests that 8 per cent. of all '
vacancies to be filled up annually should be reserved for members of this com-
munity, that is, that their recruitment in the future should be reduced by. '
about 9 ;per cent. This total percentage is to ‘be obtdined by fixing a separate *

[N



RECRUITMENT OF INDIANS TO SENIOR SUBORDINATE SERVICES ON RAILWAYS.721

percentage for each railway and each department of the railway service
in which the Anglo-Indians are engaged.

Now, the first point that requires consideration in this connection is
whether there is anything in these provisions which would give any incentive
to the Anglo-Indians to give better education to their children than they now
do and to prepare themselves for meeting the other communities on egnal
terms in the struggle for life. Mr. Hassan, in his Report, considering: the
special position of the Anglo-Indians, said :

¢« would it not be fair to give them reasonable time to adjust themselves to the changed

conditions ¥’ . :
I venture to think that Government in their Resolution have said nothing to
show that the provision now made would be only of a temporary character
and that it would be revised from time to time in accordance with the spirit
.of the observation made by Mr. Hassan. Another thing which I am rather
puzzled about is the total percentage of the subordinate posts held according
to the Government Resolution by the Anglo-Indians. The Resolution states
that 88 per cent. of the posts is held by them. I have tried to calculate this
percentage myself, but I am unable to understand how this percentage has
been arrived at. The Railway Board sent a memorandum to the Railway
Administrations along with the Resolution that I have referred to. In the
annexure to that memorandum it is stated that the percentage of Anglo-
Indians to the total subordinate staff was 7°04in 1932. Now, I have calculated
the figures for 1934, because they could have been the latest figures before
Government before they issued their Resolution, and I find that the Anglo-
Indian percentage was only about 7°57 in 1934. In 1935 it was only 7°3.
I hope that my Honourable friend the Chief Commissioner will enable me to
nnderstand the discrepancy between the figures given in the Resolution of 1934
-and the figure given in the annexure to their own memorandum and figures for
1934 and 1935 which can be calculated from the data provided by the Railway
.Board in their own reports.

Now, Sir, I have already said that s0 far as this recruitment is concerned it
-does not appear that it is going to be temporary. On the contrary it seems that
it is going to be permanent ; at any rate @overnment have held out no hope of
its revision at an early date. This is unsatisfactory, extremely unsatisfactory.
But let us see whether the instructions of Government, however objectionahle
theyv may be, are being given effect to. Well, I turned to the latest report of
the Railway Board and found that although Government had prescribed that
8 per cent. of the recruitment should be from Anglo-Indians the percentage of
the actual recruitment both permanent and temporary from them was 9°2.
In the permanent posts it was 10-9. In temporary posts it was
8'3, which is practicallv the same figure as that recommended by Govern-
ment. Now, when I looked closely into the figures I found that the
‘Company-managed railways had to a large extent failed to give effect to the
recommendations of Government. The B. N. R. which has figured so much
in our debates recently—sand we all know what a very valuable asset it is to
us—has departed from the percentage laid down by Government to an abnor-
mal extent. The percentage recommended by Government for that Railway
was 10°6, but so far as permanent appointments arc concerned the actual
percentage of Anglo-Indians was 27-7. The M. & S. M. R. has been equally
unmindful of the percentage recommended to it by Government. Government
proposed a percentage of 11-3 for the appointment of Auglo-Indiaas, the
Railway however has given 218 per cent. of the permanent appointments to
the Anglo-Indians. I have not taken the temporary posts into aceount becauge
:after all it is the permanent posts that matter, and so far as both kinds of posts
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are concerned I have given the average percentage for the combined recruit-
ment in respeot of both.

Now, Sir, the picture will not be complete unless I point out that Anglo-
Indians predominate in certain departments, for instance the Mechanical
Engineering and the Transportation Departments. I find here that there are
some railways which have practically allowed them to have a monopoly of the
posts in the Mechanical Engineering Department. The general percentage for
all railways so far as the Anglo-Indians in the Mechanical Engineering Depart-
ment are concerned is 69, but the percentage on the E. I. R. is 76 and on our
very valuable B. N. R. 84:5. In the Transportation Department Anglo-
Indians occupy 54 3 per cent. of the pests, and so on. I may sum up the result
of all this by pointing out the effect on total recruitment in respect of services.
with which my Resolution deals in the E.I. R. and the B. N. R. While the
general average for all these services in the case of Anglo-Indians is 42-61, that
onthe E.I.R. is61-5and onthe B.N. R. 6(). Surely, Sir, this state of things

calls for rectification, and vigorous and immediate rectification at the hands of
Government.

Owing to the preference given to Anglo-Indians the position practically in
the E. I. R., with which I am most familiar is that in the Engineering Depart-
ment the Indians have hardly any footing in the superior posts. Take for
instance the locomotive sheds and shops. 8o far as I can judge from the
names of the employees, all the posts of foreman and assistant foreman in the
various locomotive sheds at the junction stations and also in the locomotive
shops at Jamalpur and Lucknow are held either by Europeans or Anglo-Indians.
Then, Sir, all the outdoor and shed inspectors in the locomotive department are
Europeans or Anglo-Indians. These classes have a monopoly of all posts of
foremen and assistant foremen and inspectors in the Electrical Department
also. I asked for figures relating to the Carriage and Wagon Shops last year,
and according to the information supplied by the Chief (Commissioner for
Railways it appears that, taking both the Lillooah and Lucknow shops of the-
E. 1. R. into consideration, there was one Indian foreman and three Indian.
assistant foremen. The question naturally arises what is going to be done for

" the future in respect of the Mechanical Engineering Department ¢ Training
is given to apprentices at the Jamalpur training school. Now, I have been
able to get figures for the year 1936-37 and I find that 58 per cent. of the candi-
dates chosen for training at that school in 1936-37 were Anglo-Indians. I have
been informed, though I do not know with what degree of accuracy, that
Government have recently decided that at least 52 per cent. of the places in the
school should be reserved for Anglo-Indians. Now, this shows, Sir, that we
can have very little hope of any change, of a substantial change, in the present
state of things if the policy of the Government remains as T have shown it to be.
If Anglo-Indians had been given preference because of their superior educational
qualifications, no one could have seriously taken any objection #o it on the
grounds of fitness or efficiency ; yet it is very well known that the initial educa-
tional qualifications prescribed in their case are low and sometimes even these
low educational qualifications are waived, because the number of Anglo-Indians
desired by Government would not otherwise be forthcoming. If we take the
G. I. P. R., we find the same state of things in the locomotive and carriage and
wagons shops at Parel, Matunga and Jhansi.

I could, if time Ee:mitted, deal with the Traffic Department too, but
instead of dealing with any new branch of service, I should like to devote the-
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little time that I have now to dealing with the other grievances of Indians,
namely, those in respect of rank and amenities.

There is a school known as the Qakgrove School where only Anglo-Indian
children are educated at considerable expense to the State. My Honourable
friend the Chief Commissioner shakes his head. Perhaps during the last few
weeks he has been wise enough to take steps to see that one or two Indians
receive education there. But the fact remains that the school is meant for the
education of the children of Anglo-Indian employees onthe N. W. R. and
E.1.R. The Headmaster of the School and some of the Assistant Masters
also are gazetted officers. The Indian High Schools are not smaller than the
Oakgrove School so far as my information goes. Some of them are bigger than
the Oakgrove School. Only one of the Indian Headmasters however is a
gazetted officer and this in spite of the fact that at leastin the United
Provinces Headmasters of all the high schools belong to the gazetted service.

Then, I pass ou to the question of the general amenities provided for Anglo-
Indians but which are not provided for Indians. I referred last year to some
of these questions, namely, the provision of nurses and trained midwives, and’
arrangements for dealing with Indian maternity cases. I understand thatsome
attention has been paid to the question of providing nurses and appointing
Indian nurses, but very little progress has been made in that matter. So far
as maternity cases are concerned no provision is made for them in respect of
Indians, even in those places where non-railway medical facilities are not
available, although the fullest facilities are provided for Anglo-Indians. Hardly
anything has been done with regard to the provision of trained midwives, and
as for nurses, although they have been provided, I understand that Indian
patients are mostly left to be attended to by ward coolies. Then, Sir, take the
provision made by the railway for the recreation of their employees. There are
few Indian institutes with covered auditoriums or rooms big enough to enable
the members to meet, although the membership of these institutes
may .be much larger than that of the European institutes in the same
locality. It is a matter of common knowledge that the Indian institutes are,
compared with the Anglo-Indian institutes, of a very inferior standard.
The same discrimination is made in the matter of the equipment of the running
rooms and rest houses and I understand that Indian employees in the N. W. R.
have to make the same complaint with regard to the inferior character of the
Indian institutes as the Indian employees of the E. I. R. Then, take swimming
pools and tanks. They are the close preserves of the Europeans and Anglo-
Indians on the E. I. R. They are not allowed to be used by Indians at all,
although Indians are prepared to arrange for having them filled with water at
their own expense at least in'some cases.

Sir, the illustrations that I have given, I think, will suffice to convince the
House that an injustice, and a grave injustice is being done to Indians in the
matter of appointment to the senior subordinate services. No one can get an
adequate idea of the state of things who relies for an appreciation of the position
merely on the percentage of Anglo-Indians to the total subordinate staff.
Tt is well known that Anglo-Indians generally are not appointed to the lowest
;mid posts ; they are mostly to be found in comparatively better paid posts.

n any case it must be a matter of serious concern that nearly half of the better
paid posts should be in the hands of the members of one community. I am not
inspired by any antagonism towards Anglo-Indians. I am prepared to recog-
nise their special position. I recognise the need for dealing with them gene-
rously ; but the policy that the Government is following will only create
opposition against Anglo-Indians and defeat the object which they and the
Anglo-Indian community have in view. I suggest, Sir, that the Government
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-ought to revise their policy in two directions. In the first place, they ought
not to allow the notion to prevail that the percentage now laid down by them
for the recruitment of members of the Anglo-Indian community has any per-
manenoe about it. Let them make it clear that the preference given to the
Anglo-Indian community is only temporary to enable it to prepare iteelf to
‘play its part in the different services of Government in the new order of things
without such support. In the second place, whatever the Departments in
which the Anglo-Indians may be largely employed now they should not be
-allowed such a large preponderance in them as would lead to the practical
-exclusion of Indians. %:e figures that I have given show that at least on the
E.I. R. Indians cannot hope to enter the Mechanical Engineering Depart-
ment in any responsible capacity. This is a state of things that is wholly
indefensible. I trust that my Honourable friend the Chief Commissioner
when he rises to spcak will be able to deal with these points.

There is just one other thing, Sir, that I should like to refer to before I sit
down. I havereceived information from various railways that there is a
general jdea abroad that the Government are trying to raise the initial salary of
the low-paid posts in the case of Anglo-Indians. I understand that it is being
considered whether the pay of posts carrying an initial salary of Rs. 28 or
Rs. 80 may in the case of Anglo-Indians bé raised to Rs. 80 or a higher figure.
T have even been told that, if the proposals that are under consideration
materialise, the increase resulting from the augmentation of the salaries would
not be shown in the Railway budget but would be made a part of the Defence
budget where it would be virtually impossible to trace it. I hope that this
information is wrong, but considering the policy that the Government are
following, I should not be surprised if it turns out to be right.

THE HoNoURABLE Ral BAHADUR Lara RAM SARAN DAS (Punjab:
Non-Muhammadan) : Sir, I rise to support the Resolution and I will give a
few instances to prove that Indianisation in certain branches of certain depart-
ments is not progressing favourably at all. Some time back, Sir, there was a
paucity of Indians in the posts of Transportation Inspectors on the various
railways and I was therefore obliged to bring in a Resolution in this House,
which Resolution, if I mistake not, was accepted. Well, since then, the progress
‘has been very slow. For instance, on the G. I. P. R., where there are 20 Trans-
portation Inspectors, there is not a single Indian. By Indian I mean pure
Indian and not an Anglo-Indian. In Bhusawal, out of eight Transportation
Inspectors there is no Indian, in Jhansi out of five there is none, in Jubbulpore
out of three there is none, in Sholapur out of two there is none, and in Bombay
out of two there is none. ’

Then, Sir, I take the E. I. R. What is the fate of the Indian there in this
particular branch ? In the Howrah division, out of 12 Transportation Inspec-
tors there is no Indian. In Asunsol out of nine no Indian. In Dinapore out
of eight there is no Indian. There is one Mr. Paul there, but I cannot
make out whether he is a European or an Indian. If he is an Indian, perhaps
we have one out of eight in the Dinapore division. In the Allahabad division
out of 10 we have one Indian. In the Lucknow division out of four we have
.one Indian. And Moradabad has none out of four. So, onthe E. I. R. there
are only two Indian Transportation Inspectors out of 47.

Then I come, 8ir, to the N. W. R. In that Railway up to 30th September,
1937, of course, owing to the sympathetic attitude of the authorities the result
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has been a little better than the other railways. Now, Sir, in the Delhi divi-
sion out of seven Transportation Inspectors there is one Indian. In the Feroze-
pore division out of six there is one Indian. In the Karachi division out of
six there is one Indian, and in Lahore out of eight there are three Indians. In
Quetta there is one out of three, and in Rawalpindi one out of seven. That
means that out of 42 Transportation Inspectors there are only eight Indians.

This question, Sir, has been pressed upon the Railway Board since the
last, I should say, 12 or 15 years, and the result has been very discouraging.
I do not know, Sir, why in this particular branch Indians are being discouraged
and not given the posts which they fully deserve.

Then, Sir, I will pass on to the mechanical side. There, Sir, it pains me to
note that after 75 or 100 years of railway administration, the Indians have not
been either trained so as to occupy these posts owing to indifference of the fore-
men. Of course, Sir, these foremen generally. do not come from the educated
classes and they feel sore to train anybody and particularly Indians. Sir, on
the N. W. R. the number of foremen officiating and permanent (perhaps there
are only two permanent and three officiating), out of 49 foremen there are only
five Indians, and on the E. I. R., I am sorry to say there is not a single Indian out
of 31. So, Sir, it seems that these two departments are being grossly neglected
and I hope that the Honourable the Chief Commissioner for Railways will
throw some light on this matter because he comes from the G. I. P. R., where
he was Agent before he came here as;Chief Commissioner—why it is that on the
G.L P.R. there is not a single Indian holding the post of Transportation
Inspector ¢ And onthe E. I. %{ there is not a single Indian as mail driver.

Sir, as regards the other services, the Honourable Mr. Kunzru has dealt
with them in a proper manner. I know that things are moving on the N. W. R.
a good bit and I give the authorities credit. But they are moving too slow.
“Therefore, Sir, it is imperative on the authorities concerned to Indianise these
particular branches of the services as is being done in the other branches, and
not earmark these branches of service for only Europeans and Anglo-Indians.

Now, 8Sir, I come to the senior services. I donot want to tire the House with
figures but I must say, Sir, that there the progress is very slow. And therefore
I will say that justice requires that Indianisation ought to be seriously carried

-out and that the grievances of the people who are in the various departments and
who are not being promoted ought to be considered. ’

With these few words, Sir, I give my support to the Resolution.

*THE HoNoURABLE Mr. HOSSAIN IMAM (Bihar and Orisea : Muham-
madan) : Mr. President, the Honourable Mover has done a great service in
bringing this Resolution before the public. The wealth of figures which he
supplied shows conclusively how great is the injustice which is being done to
Indians of pure descent, as he puts it. Government, in their Resolution of
1934, had decided that 8 per cent. should go to Anglo-Indians. But by stage
managing by the railway administrations, these posts have been reserved for the
Anglo-Indians, not in all the sorvices, but in certain specified services which are

12 NooN. highly paid and in which the chances of promotion
are great. Although the over-all percentage might
become a little higher than the fixed quota, yet, if you go into details, you will
find, as the Honourable Pandit has illustrated, that there are services which
have become almost the monopoly of Anglo-Indians and Europeans and Indians
are only rarely found in them. It is rather strange that in our own country we

* Not corrected by the Honourable Member.
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should be looked upon with so much suspicion and that our position should be:
so insecure. That Indians are able to perform every task which is placed in
their hands would be apparent from the fact that in the gazetted ranks, the
engineering, transport, commerce, and other services you are now taking
Indians. That Indians are ahle to hold posts of the highest order in industries.
also proves conclusively that there is no inherent drawback in India. We, on
our side, are prepared to concede that in former times it was not possible for-
Government to get Indians of the right stamp for certain posts. But our com-
plaint is that Indians are not available because Government did not open the
doors for these services. It is only when once you open the door that there is
an inoentive for a man to specialise himself in a certair line. A long reply was
laid on the table by the Chief Commissioner in reply to one of my questions of
last yoar in this session. I find from that reply that almost all the superior-
posts in the subordinate department are held either by Anglo-Indians or
Europeans. The issue of Indianisation has been much clouded by the inclusion.
of Anglo-Indians in the category. At the present moment the tendency of the
Railway Administration is to give a sort of helping hand to the Anglo-Indian
community and a step-motherly treatment to Indians other than Anglo-Indians-
The B. N. R., as usual, heads the list of those who disregard the Central Govern-
ment and the Railway Board. That there should bo 84 per cent. Anglo-
Indians in the Engineering Department, for instance, shows one of tho causes-
why it is 80 expensive. The rate of pay admissible to an Indian of pure descent
and to an Anglo-Indian in the departments in which both are admitted would
show the difference in scale. Take the scale for guards. You usually pay &
European or Anglo-Indian guard much higher than an Indian in the same cadre

When I first saw the Resolution, T had my doubts about its latter part
where the Honourable Mover asks for the same amenities. I thought this.
rather wide. I thought perhaps he meant that the pay and emoluments should
be the same for Indians and Anglo-Indians. But he has carefully stated that
he did not ask for this. What he wants is goneral amonities like hospitals,
nurses, swimming pools, institutes, and 8o on. It is one of the cardinal prin-
ciples of modern politics that labour should be given as many amenities as.
may conveniently bo possible, and especially there should be no discrimination
among the workers. From that standpoint, I also endorse the demand of the
Honourable Pandit. The Railway Administration are going to reserve a high

ercentage of recruitment at Jamalpur to Anglo-Indians. I cannot see how an
ndian Administration can place that cmbargo on the admission of Indians.
Formerly, you have stated that the reason for the greater appointment of
Anglo-Indians was special technical qualification. Now, you are going to
perpetuate it. You have had loaded dice in their favour and you are going to
load the dice again that they shall for all time to come enjoy a privileged posi-
tion. That should not be the case in the future at least. If we cannot undo the
past, as prudent men we should take care to sec that such things do not happen
in the future. This opening of the Jamalpur Institute was primarily meant to
accelerate Indianisation of technical engineering posts. If that one source of
admission of Indians is to be blocked with Anglo-Indians, then there will be
very little hopo left for the Indians to get into these technical posts. I for one
sm unashamed to say that in India I would not mind a reservation for the
minorities. But that reservation should be a straight reservation. Reserva-
tion of 8 per cent. should mean that that percentage should apply to all services.
The low paid subordinate service does not attract Anglo-Indians. So you
make up for that in the highly paid posts. If that is the principle which tho
Government are going to adopt in the case of Anglo-Indians, may we ask if
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they would do the same for the Mussalman minorities 2 What would be left
to the general public—I mean to the Hindu community ? They will only have
admission into the lowest paid grades of the subordinate service. That, the
Railway Administration will itself admit, would be injustice. Therefore, the

'justice of the claim of the Honourable Pandit Kunzru is well established and I
ho(;me Government will see their way to give the matter the consideration which
it deserves. :

Sir, T support the Resolution.

Tag Ho~ouraBLk Sie GUTHRIE RUSSELL (Chief Commissioner for
Railways) : Sir, I propose to follow the same scheme that the Honourable
Mover followed, and try and deal with his protest in regard to the employment
of Anglo-Indians as against Indians of pure descent and then go on to the
general details which he dealt with. I think as a preliminary I should state-
what the position of Government vis-a-vis the Anglo-Indians is and what
their commitments are. Now, under Chapter II of the Civil Service Regula-
tions, section 37, a Native of India is defined as—

“ a person domiciled in India and born o:'ngmnts habitually resident in India and
not established there for temporary purposes’only .

And I think I am correct in saying that in their Indianisation policy the:
Government of India have always included domiciled Europeans and Anglo-
Indians. 1 would also refer the House to the Resolution of the Home Depart-
ment dated 1928. This reads as follows:

« Complaints have been made both to the Secretary of State for India and to the
Government of India to the effeot that Anglo-Indians and domiciled Europeans, though
falling within the definition of ¢ Native of India ’ contained in article 37 of the Civil Service-
Regulations, have not always been regarded as such for the purposes of recruitment to the
fublic services and have even been discharged to make room for Indians in schomes of ’

ndianisation. While the Governor General in Council is satisfied from the inquiries he
has made that there has been no practice of displacing Anglo-Indians to make way for
Indians, it is possible the fact that Anglo-Indians have the legal status of Indians and are
eligible for appointment in vacancies reserved for Indians may on occasion have been
overlooked. - This would be contrary to Government’s published policy and intention and’
in order to set the matter beyond all doubt and to obviate all misunderstanding of the
position in future, the Governor General in Council is pleased to declare that Anglo-Indians
and domiciled Europeans who fall within the definition of ¢ Native of India ’ quoted above
shall be regarded as Indians for the purposes of recruitment to the public services and in
connection with schemes for the Indiunisation thereof ’.

The next Resolution of importance was the one already referred to by
the Honourable Mr. Kunzru, dated 4th July, 1934, which laid down the mini-
mum proportion on railways and in other services for the employment of -
Anglo-Indians. While on this I might mention one thing. The Honourable
Mr. Kunzru stated he could not understand how 8-8 had been arrived at and
he said the percentage was 7-3. I think it is very unusual in him to make a
mistake. The 8-8 per cent. is for the year ending 31st December, 1932 and
is for Anglo-Indians and domiciled Kuropeans combined. The percentage
for Anglo-Indians in that year was 7-04 and the percentage for domiciled
Europeans was 1-76 and that makes up the 88 per cent.

We have also got section 142 of the Government of India Act, 1935. I
do not think T need read that to the House because I am quitc sure you all
know it. That is the position, what are the facts ? My Honourable friend
has quoted certain figures. He compared 1928 with, I think, 1938. Actually
our figures go back to 1924-25. Pefore that we have no statistics. Now, may
I quote the figures for 1924-25 as compared with 1937-38. The percentage of
Indians in the senior subordinate services, that is as defined by my Honourable
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friend those who can rise to Rs. 250 per mensem or above, on State-managed
railways in 1924.25 was 65- 2, on Company-managed railways 76-8. In 1937-88
the comparable figures were, State-managed railways 8624, Company-managed
railways 86-67. If we exclude Anglo-Indians and domiciled Europeans the
figures for Indians of pure descent in 1925-26—that is a year later as we have
no figures for 1924-25—on State-managed railways are 25-60 and on Company-
managed railways 27-38. Now, the comparative figure is 44:27 for State-
managed railways and 42-86 for Company-managed railways. I believe these
are the actual fignres quoted by my Honourable friend.

Tue HoNouraBLE Panpir HIRDAY NATH KUNZRU: What is the
combined figure for both Company and State-managed railways for Anglo-
Indians in the year 1925.26 ?

Tue HoNouraBLE S1R GUTHRIE RUSSELL: Well, if you deduct the
figures 1 have already given for Indians of pure descent from statutory Indians
‘you will get a figure of about 42 per cent. B

Now, before 1924-25 there are no figures available, but if you could get the
figures I know from my own personal experience that they would be rather
.startling. When I came to India 25 years ago in the Agent’s Office on the
-G. 1. P. R., as far as I remember practically every head of a section was either
a European or an Anglo-Indian ; and the same was to'a very large extent true
of the other headquarter offices ; and I believe that was also the position on
‘many other railways throughout India. Nowadays, if you look up the statis-
tios you will find that in the General Manager’s Office on the G. I. P. R. there
is only one Anglo-Indian.

My Honourable friend Mr. Kunzru and the Honourable Rai Bahadur Lala
Ram Dus have talked about the predominance of Anglo-Indians in
.cortain categories. That is perfectly true. They have however entirely
.omitted to mention that categories in which there was a very large number of
. Anglo-Indians 25 years ago and which have hardly one nowadays. They have
been explained almost entirely and I think it is only fair to represent that side
- of the case.

My Honourable friend Mr. Kunzru read out an extract from the Hassan
Report in which he talked about the technical qualifications of Anglo-Indians
and the special preference given to Anglo-Indians in the past, and he alleged
that the special preference had much more to do with it than the technical
qualifications. Well, undoubtedly in the past Anglo.Indians did get a very
large share of the posts on Indian railways, but I think to a very large extent
it was because they came forward in larger numbers. They were prepared to
undertake work 25—30 years ago that the educated Indian was not prepared to
undertake. Times have changed and the figures are changing. Indians of
good education are nowadays prepared to undertake work which 25 years

.ago they would not have faced.

My Honourable friend Rai Bahadur Lala Ram Saran Das has referred to
the engineering shops of the N. W. R., and I know quite well what he was
thinking about. He was thinking about the jobs of foremen and of the recruit-
ment of men from England. Now these jobs were advertised in India two or
three years ago and we could not get the men. In deference to the wishes of

- certain friends in the Legislature these jobs were again advertised in either
.November or December of last year. Speaking from maemory we got I think
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about 340 applications, anyway somewhere in the neighbourhood of 800. A
number of these were interviewed but not one had the qualifications necessary
to be a foreman of a big workshop.

THE HONOURABLE Ral PasapUurR Lara RAM SARAN DAS: May I
put one question ? The Executive Committee of the Maclagan Engineering
College at Lahore is preponderatingly made up of railway officials. Wby can:
not the College turn out yroperly gqualified persons ?

. Tre HonourapLE Sie GUTHRIE RUSSELL: Many of the applica--
tions were from men who have had many years’ experience in Indian railway
weorkshops. A large number of applications came from men of that type, men
with exactly the same opportunity as the ordinary man in Pritish shops has
for training, and yet they were not considered fit for the posts of foremen in

the N. W. R. Shops.

Another matter referred to by my Honourable friend the Mover was the-
variation in percentage in recruitment of Anglo-Indians. Generally speaking,.
that percentage can never be absolutely correct. If each railway recruits the
exact percentage, still the total may not be correct. For example, if the
E. 1. R. recruited 200 men and their percentage, I think, is 10, t.e., 20 men,
if the G. I. P. R. recruited, say, 50 men and their percentage is.about eight,
i.e., four men, the total would not be 8-8 per cent. but 9-1 per cent. I think
he gaid that the M. & S. M. R. and the B. N. R. were the villain of the piece, and
I }hink my Honourable friend Mr. Hossain Imam asked why can’t we make
rajlways obey orders. We cannot issue orders to them. - Generally speaking,
Com%any-managed railways do follow the principles laid down by Government
but there is no question of issuing orders to them in matters of this description..

" Tux Honotrasik Me. HOSSAIN IMAM : Swarsj.

TeE HoNouraBLE SiR GUTHRIE RUSSELL : Admittedly, these two
ralways, as pointed ont, have got a larger percentage than the minimum laid
down, but I would point out that it is a minimum, and in the general Indianisa-
tion scheme there is no bar to a railway recruiting a larger number of Anglo-
Indians and/or domiviled Europeans on the condition that they fulfil the quali-
fications laid down for employment and on the condition that they are not
specially privileged except to the minimum percentage. '

.I think I might now turn for a few moments to the alleged differentiation
in privileges and amenities. One thing referred to was nurses. I may tell the
Henourable Mover that when this Resolution was put on the paper, even
before it was admitted by the President, I took the precaution to write to the
four State-managed railways, sending a copy of the Resolution, and asking
thét if there was any real substance in the allegation that Indians of pure
descont were treatod on State Railways worse than Anglo-Indians. I am quite:
propared to let my Honourable friend see all the replies that I have got ; they -
are too long to read out. If he eomes to my room any day I can show him
thesc replies and let him read them for himself. There may be minor cases
where there has been o slight discrimination, due to a slip up on somebody’s
part, but it is not the policy of Government to differentiate. As regards nurses
which he referred to, there is no discrimination. I think he also rcierred to the
appointment of nurses. Certain nurses with higher qualifications got slightly
higher pay than those with lower qualifications, but there is no discrimination,
Noyw, he talked about maternity cases. Up till a fow years ago, the average
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Indian woman did not want attention in a railway hospital ; so I am told.
Now, I have got——

Tae HonNounaBLE Panpir HIRDAY NATH KUNZRU: They are
asking for it now ; they are clamouring for it.

THE HoNoUurABLE Sik GUTHRIE RUSSELL: Yes, they aro and we
are doing qur best. The N. W. R. has gone very far ahead ; the B. B. &
C. I. R. has also gone vory far ahead and I trust as time goos on other railways
will follow suit. Now, he talked about institutes. As far ay institutes are
concerned, there is absolutely no discrimination. I myself know a certain
amount about railway institutes. I had the honour of starting the first Indian
Railway Institute on the G. I. P. R.in 1915—one of the first Indian institutcs
in India. That was at Dhond. That institute?has gone on and prospered and
it has got a building of its own—a very fine tmilding. I laid the foundation
stone about 1916. Thero is admittedly also a European institute in Dhond, but
even there a certain number of Indians in the senior subordinate ranks were
admitted in my time and that was round about 1916—1918. It is all very woll
for my Honourable friend to shake his head ; I know because I was there.

Now, he mentioned running rooms and rest houses. As far as 1 know
men of equal rank have exactly the same amenities. Actually, the other day
I saw one of the latest running rooms ; there was a part for Muhammadans,
a part for Hindus and a part for Anglo-Indians. As far as I could soe, there
was practically no difference whatsoever. I think he also roferred to appren-
tice mechanics on the E. I. R. and trained apprentices. Actually in 1937-38
the number of apprenticoe mechanics absorbsd after completion of their train-
ing was 311 ; eight were Anglo-Indians, the rest wore all Indians. The number
of trained apprentices.absorbed was 147 of whom none were Anglo-Indians.
I think theso are the figures ho asked for.

TrE HoNoURABLE Paxprr HIRDAY NATH KUNZRU: Figures for
1937-38 ¢

Tae HoNoUraBLE Sie GUTHRIE RUSSELL: Yes. As regards the
Oakgrove School he complained that certain masters there were in the superior
service, whereas there was only one Headmaster in Indian schools. The Head-
master of the School, the Headmaster of the Boys’ School and the Hoadmistress
of the Girls’ 8chool at Oakgrove and the Headmaster at Asansol are in the
superior service. The only reason for that is that Asansol is the only School
whioh has the same standing as Oakgrove. If other Indian schools had the
same standing, their Headmasters would be from the superior service.

THE HoONOURABLE Pancit HIRDAY NATH KUNZRU: May I ask
the Honourable Member to explain what he means by standing ?

Tae HoNourABLE Sik GUTHRIE RUSSELL: The sizo of the school.
Asansol is & big school, it has about 500 pupils and Oakgrove about 450—1I
am spoaking from memory—but the Honourable Membcr may have more in-
formation than that. I am not certain of the actual numbers.

1 do not think there were many more points raised. I cannot tell my
Honourable friend Rai Bahadur Lala Ram Saran Das without inquiry why it
happens on certain divisions on State-managed railways that there are a large
number of Anglo-Indian Transportation Inspectors and very few Indians.
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* Sir, as the policy of Government is that Anglo-Indians are included in the
policy of Indianisation, I am afraid I must oppose this Resolution.

Tre HoNoUrABLE PaNDIT HIRDAY NATH KUNZRU : Mr. President,
‘my Honourable friend the Chief Commissioner for Railways began by reminding
me, somewhat unnecessarily I thought, that Anglo-Indians were regarded by
the Government of India as Indians. We have never said that they should be
regarded as non-Indians. On the contrary it is they who have put forward
the claim from time to time that they are practically a part of the British
community in India. We have never disowned them, but they have claimed
-gpecial privileges for themselves from time to time as a community separate
from other sections of Indians. The question is not whether Anglo-Indians
are Indians or not. The question is whether it is in accord with the existing
policy of Government that any one community should enjoy an overwholining
preponderance in the senior subordinate services of the railways. My Honour-
able friend did not deal with that point at all. He only went on beating about
‘the bush and bringing forward points which have nothing whatever to do with
the case as I have represented it.

THE HoNoURABLE SIR MUHAMMAD YAKUB (Nominated Non-Official) :
You will find in every department that one community predominates.

THE HoNoURABLE PanpiT HIRDAY NATH KUNZRU: Yes, but the
community to which my Honourable friend belongs protested against that and
he ought thorefore to understand our position when we protest against the
predominance of any other community. Apart from that, 8ir, it is astonishing
to me that any Indian instead of appreciating the position as it is should merely
-act in this matter as a spokesman of untenable Government views.

My Honourable friend the Chief Commissioner for Railways practically
accused me of having chosen yoars that were favourable to my contention

THE HoNoURABLE SIR GUTHRIE RUSSELL : I can assure the Honour-
-able"Member that that was certainly not my intention. I just took the first
year with which I could compare the statistics of the last year. I certainly
-did not want to imply what the Honourable Member suggests.

THE HoNoURABLE PaxpiT HIRDAY NATH KUNZRU: I accept the
Honourable Member’s disclaimer, but all the same, what he meant to show by
his figures was that it was wrong of me to say that there had besen only a reduc-
tion of half per cent. in the posts occupied by Anglo-Indians in the senior
subordinate services over a certain period of years. I considered this matter
very carefully before I chose the year 1928 for the comparison that I have
instituted. The Railway Board have compared the figures for 1925 and 1937
38. But in the year 1925 separate figures were not given for Anglo-Indians.
I had therefore to choose some other year. It was possible for me to choose
.either 1926 or 1927. I fonnd that the percentage of Aunglo-Indians in both
these years was greater than in 1928. I had then to consider whether that
was the normal proportion of Anglo-Indians in the services with which my
Resolution deals or whether an increase had occurred on account of special
.and temporary causes. Now, I took the combined figure for all minority
communities other than the Muslim community given by the Railway Board
for 1925. I think it was 46-52. I then tried to find out indirectly what the
percentage of Anglo-Indians could be. Well, I took the figures for the year
1926, I think, and I found that the proportion of Hindus and Muslims was
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?rh,ctica.lly the same in that year as in the year 1935; which has been chosen:
or comparison by the Railway Board. I assumed, therefore, that the propor-
tion of the other Indian communities excluding. the Angle-Indian giveq for
1926 would also be the same as that which prevailed in 1925. Now this pro-

rtion in 1926 or 1927—I have unfortunately not noted down the year, but

mean the first year for which figures are available separately for Anglo-
Indians in the Railway Board reports, was 3:6 for what are known as the:
other communities, that is, Sikhs, Parsis, and so on. Now, if we deduct this
3-6 from 4652, we get for the Anglo-Indians a percentage of 42-92. Now, the:
year that I have chosen—1928—gives a percentage of 43:18. Which of
these years is more favourable to the Anglo-Indians ? The year 1928—the
year that I have chosen—or the year 1825 ? I have not chosen the year 1926,
which I think was mentioned by the Honourable Member because in the course
of one year the European percentage went down by about 5 per cent. A large
portion of it went to the Anglo-Indians. Consequently, their percentage that
year was raised. But that was not the normal percentage of posts ocoupied by
Anglo-Indians. Consequently there is no point in the contention of my
Honourable friend that, if I had chosen a year earlier than 1928, I would have'
found - that the Anglo-Indian percentage had béen substantially reduced.
Comparison with any of the previous years—26 or 27—would have been
fallacious.

-

Sir, I expected my Honourable friend to say whether the percentage of
recruitment for the subordinate services now fixed for Anglo-Indians by the
Board was permanent or whether it was subject to periodical revision. That
was the question of policy that I raised. My Honourable friend referred to a
number of documents but never made the slightest reference to this important
question. He asked us to consider that, when he came to India, practically
every officer was a European or Anglo-Indian and that the number of Indians
in all classes of posts had substantially increased during the last 20 or 25 years.
If the percentage of Indians had not increased it would have been the strongest
condemnation of the Government policy that could be urged here. But I
myself pointed out that, while the Indian percentage had increased, the pre-
ponderance given to the Anglo-Indiane in the subordinate services had practi-
cally remained what it was. How serious an effect this has on the other
communities can be easily imagined. I should have thought my Honourable
friend would have had something to say about it. But he tried -in effect to
justify the present policy by referring to the difficulty of getting Indians for the
Mechanical Engineering Department. He admitted, thongh not in so many
words, that Anglo-Indians had been given preference over Indians in the past.
Bt he said that was substantially due to the fact that they alone came for-
ward to Eerform the kind of work needed in the Mechanical Engineering Depar.
ment. He also said a short time ago that when certain posts were advertised
the response to the advertisement from Indians was very poor. Who is res-
ponsible for the present state of things ? T should, in the first place, like to
point out that there are qualified Indians. I understand—azain I am speak-
ing of the B. I. R.—that there are men with University qualifications, who
are being employed in subordinate positions—in posts inferior to those occupied
by-less 'highly educated Anglo-Indians. In the second place, the systematic
and determined preférence given to Anglo-Indians has naturally prevented the
development in Indians of the qualifications required for work in the Mechanical
Engineering Department. But, whatever the faults of the Indians may be,
I should like to ask my Honourable friend whether he is satisfied with regard
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to the policy pursued by Government in the past. Anglo-Indians, he said,
came forward for the kind of work that was needed, and were consequently
employed. I hope he has not forgotten the judgment passed by the Wedg-
wood Inquiry Committee on the efficiency of the supervising grades in the
‘Engineering Department. It pointed out that supervision was in many cases
defective, particularly where modern machine tool plant was in service, and
then it said that a great deal of the difficulty was due to the fact that there was
unwillingness on the part of the supervising officers to take their coats off,
if necessary, to show how work should be done. This is not very flattering to
the Railway Department. This is not a tribute to the efficiency which has
resulted from the pursuit of the policy they have followed hitherto. It is
because of this policy of theirs that the Wedgwood Inquiry Committee asked
that a number of European supervising officers should be obtained from
England.

My Honourable friend, in reply to the complaint that certain railway
administrations did not stick to the percentage of recruitment laid down for
Anglo-Indians by the Government of India, said that it was impossible, from
the very nature of the case, to stick closely to these percentages. Some
variations are bound to occur and we have to take the result as a whole. He
also asserted that there was no doubt that the Company-managed railways
were loyally following the policy of Government. I ask him whether he is
satisfied that what is being done today by the notorious B. & N. W. R. and by
the M. & S. M. R.isright ? Are their figures pretty closo to the percentages
laid down by Government ? If he wanted to be absolutely fair, he ought to
have taken notice of the figures that I drew his attention to and at least pro-
mised that he would look into them and see whether rectification was called
for. The generalisations in which he had indulged are not of the slightest
use, for they will not convince anybody that Government’s policy is one of
even handed justice.

My Honourable friend then went on to deal with the question of amenities.
I must say that I am not fully acquainted with the state of things prevailing
in railways other than the E. I. R. But this Railway, if I may say so, is
honeycombed with racial distinctions. In the rules there may be no racial
digerimination. But, since 8ir George Rainy left the Government of India,
I am afraid no one has seriously attempted to see that a policy of equality is
enforced strictly in practice. The extent to which discrimination has been
removed in recent years is, I believe, largely due to the steps initiated in the
time of Sir George Rainy. Sinoe he retired, I doubt whether the policy of the
Government has changed in any important respect.

Dealing with the schools in particular, my Honourable friend said that the
only criterion which had been adopted by Government for deciding whether the
headmaster of a school should belong to the gazetted service or not was the
size of the school. It srhould be very easy for my Honourable friend to get the
figures relating to the number of pupils in the Indian High Schools and the
Oakgrove School and see whether there is any reason for the kind of differentia-
tion that exists at the present time. One school may have 5 or 10 or 15 or
20 pupils more or less than the other, but, generally speaking, and I am speak-
ing from memory only, most of the schools are on the same level in this respect.
I cannot say that I am satisfied with my Honourable friend’s reply. He did
not deal with the question of policy at all, and so far as details are concerned,
I am afraid that I cannot say that I am prepared to accept the acouracy of
;;iheiinformation.eupplied to him by the Railway Agents to the same extent that

e is. .

B
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There was one other question of policy which I thought he would refer to,
and that was the possibility of an increase in the initial pay of certain posts
when they were held by Anglo-Indians. The point was of such importance
-that if the information that had reached me was not true, I thought he would
take the earliest opportunity of contradicting it. But he has remained silent
on the paint. I wonder whether his silence was discreet or was only due to
forgetiulness. We shall soon know what was the real cause of his silence when
he gets up to make his final reply.

* THE HoNOURABLE SIR GUTHRIE RUSSELL: Sir, I do not think I
have very much to add to what I have already said. The Honourable Member
stressed that I took the year 1924-25 and 1925-28. This had no significance
except that those were the first years for which we had statistics. I did not
even inquire to find out whether they were the most favourable years from my
point of view. I took those two years and I never looked at the other years.
1 do not wish my Honourable friend to go away with the idea that I was accusing
him of taking 1928 as the most favourable year from his ppint of view. He
has explained very fully that he did not. I never thought otherwise.

The question was raised if this 8 per cent. for Anglo-Indians was for ever.
“Well, as far as I am aware, it is only a Resolution of the Government of India,
and it can be changed by future Governments. That is 8o far as I understand
‘the position. Then he talked about the percentages again. I am quite pre-
‘pared to ask the B. N. R. and M & 8. M. R. why their percentages are so high.
In fact T had intended to do so privately. But I do not think he was quite
right in his understanding of what I meant that the percentage must vary from
vear to year. If each railway has exactly the same percentage of recruitment
the percentage should be 8-8; but when one railway recruits a very much
larger number than another railway and it has a higher percentage of Anglo-
Judians than the other which recruits less, the total will not be 8-8. Exaotly
.the same thing happens in Muslim recruitment. ~ The first year we discovered
.the Muslim recruitment had dropped to about 22 per cent. although every
railway in India had recruited their correct proportion ; another year it may be
‘higher than 25 per cent.

1 am sorry he does not think my reply to certain of the other points are
satisfactory. He says, not even having seen the letters, that he cunnot agree
with what the Agents say. As I said, the letters are open to him to read and
after he has read these letters he can form his own opinion. . He can read those
letters any day.

Perhaps in my original reply I should have said something more. I
think I might have appealed to my Honourable friend to admit that we had
done a certain amount towards the object which he desires. Now he is in a
hurry. Soare we all. But I feel sure in years to come Indians of pure descent
will gradually occupy more posts on higher grades of pay. The present polioy
obviously leads to that end.  Where he and I differ is that I cannot agree that
in order to attain this object we should prejudice the rights of the Anglo-
Indians and domiciled Europeans.

TaE HonourasLe Paxpir HIRDAY NATH KUNZRU :  What about the
reported desire of Government to increase the salaries of Anglo-Indians where
the initial salaries are low ? '
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Tue HonouraBLE Sie GUTHRIE RUSSELL: Whatever the policy in
regard to Anglo-Indians may be it is not the policy of the Railway Board ;
by this I mean it is not laid down by the Railway Board and any announcement
-of such a policy would have to be made not by the Chief Commissioner for
Railways but by the appropriate Department of the Government of India.

THB Honouﬁﬁm Mzr. HOSSAIN IMAM: Is it under contemplation %
TaE HoNourABLE Stk GUTHRIE RUSSELL : I know nothing about it.

TuE HoNoURABLE THE PRESIDENT : The Question is:

‘‘ That this Council recommends to the Governor General in Council to take steps to
‘bring about a substantial increase in the recruitment of Indians of pure descent to the
genior subordinate services controlled by Class I Railways and the Railway Board and to
provide the same amenities for Indian employees as are provided for Anglo-Indian em-
ployces.”

The Council divided :

AYES8—15.
Dalal, Hon. Mr. M. N. Niamatullah, Hon. Chaudhri.
Das, Hon. Mr. N. K. Pantulu, Hon. Mr. Ramadas.
Hossain Imam, Hon. Mr. Ram Saran Das, Hon. Rai Bahadur Lala.
Kalikar, Hon. Mr. V. V. . Ray Chaudhury, Hon. Mr. Kumarsankar.
Kunzru, Hon. Pandit Hirday Nath. Roy Chowdhury, Hon. Mr. Susil Kumazr.
Mahtha, Hon. Rai Bahadur Sri Narain. Sapru, Hon. Mr. P. N.

Mitha, Hon. 8ir Suleman Cassum Haji. 8inha, ¥lon. Kumar Nripendra Narayan.
Muhammad Hussain, Hon. Khan Bdmdur
Mian Ali Baksh.

NOES—26.
Charanjit S8ingh, Hon. Raja. Lal, Hon. Mr. Shavax A.
Das, Hon. Rai Bahadur 8atyendra Kumar. | Menon, Hon. Sir Ramunni.
Devadoss, Hon. 8ir David. Muhammad Yakub, Hon. 8ir.
Dow, Hon. Mr. H. Mukherjee, Hon. Sir Satya Charan.
Ghosal, Hon. Sir Josna. Nanak Chand, Hon. Rai Bahadur Lala.
Gorwala, Hon. Mr. A. D. Nihal Singh, Hon. Sirdar.
Govindachari, Hon. Rao Bahadur K. Parkor, Hon. Mr. R. H.

Haidar, Hon. Khan Bahadur Shams-ud-Din.| Patro, Hon. Sir A. P.
‘Hissamuddin Bahadur, Hon. Lt.-Col. Bir. Puckle, Hon. Mr. F. H.

Hydari, Hon. Mr. M. 8. A. Raisman, Hon. Mr. A. J.

Ismaiel Alikhan, Hon. Kunwar Hajee. Russell, Hon. 8ir Guthrie.

Jagdish Prasad, Hon. Kunwar Sir. Sobha Singh, Hon. S8ardar Bahadur.
Khurshid Ali Khan, Hon. Nawabzade. Stokes, Hon. Mr. H. G.

The Motion was negatived.

al Ehe Council then adjourned for Lunch till a Quarter Past Two of the
ock.

The Council re-assembled after Lunch at a Quarter Past Two of the Clock,
the Honourable the President in the Chair.

CENTRAL ADVISORY COUNCIL FOR RAILWAYS.

Tas HoNourABLE THE PRESIDENT : With reference to the announce-
ment made by me on the 22nd March, 1939, regarding nominations to the
B 2
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Central Advisery Council for Railways, I have to announce that the fallowing
Honourable Members have been nominated for election to that Committee :

1. The Honourable Mr. B. N. Biyani.

2. The Honourable Mr. M. N. Dalal. e

3. The Honourable Sir David Devadoss. - il
4. The Honourable Rai Bahadur K. Govindachari.

5. The Honourable Mr. Hossain Imam.

6. The Honourable Rai Bahadur Lala Ram!BSaran Das.

7. The Honourable Mr. V. V. Kalikar.

8. The Honourable Sardar Buta Singh. _

9. The Honourable Sardar Bahadur Sobha Singh.

10. The Honourable Lt.-Col. Sir Hissamuddin Bahadur.

11. The Honourable Haji Syed Muhammad Husain.

There are 11 candidates for six seats and an election will be necessary.
The date of election will be announced later.

RESOLUTION RE EXPANSION AND PROTECTION OF THE INDIAN
MERCANTILE MARINE. :

* Tug HoNOURABLE MRr. P. N. SAPRU (United Provinces Southern:
Non-Muhammadan) : Sir, I beg to move the following Resolution :

*“ That this Council recommends to the Governor General in Council to take more:
active steps for the expansion and protection of the Indian Mercantile Marine.”

Sir, the question of the encouragement and protection of the Indian
Mercantile Marine has been several times before the Legislature and this
House in particular. I shall therefore not tire the House by going into the
history of this question. The Government of India have on various occasions
expressed their sympathy with the Indian demand for an adequate parti-
cipation of Indian shipping in the coastal and overseas trade of India. On
March 7th, 1935, s Resolution moved by the Honourable Rai Bahadur Lala
Jagdjsh Prasad was accepted by this Council and Government. The Reso-
lution was in this form :

¢« This Council recommends to the Governor General in Council to take suitable steps

g

to build up an Indian Mercantile Marine at an early date with & view to an.adequate-
participation of Indian shipping in the coastal and overseas trade of India "’

In accepting the Resolution the then Government spokesman in this House,.
Sir Thomas Stewart, emphasised that acceptance of it must not be taken to-
imply recognition or approval of any of the particular steps that were men-
tioned in the debate or an acceptance of the time programme that appeared
to be behind those suggestions. He indicatad the attitude of (Goverament
in regard to the various suggestions made for the development of the Indian
Mercantile Marine. First, he dealt with the suggestion that the coastal trade
of India should be reserved for Indian shipping. Sir Thamas Stewart took
the line that as a policy it was unwise and as an administrative scheme it was.
not, workable. He pointed ont that existence of ports like Marmagoa and

* Not eorvected by the Honourable Member.
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ports in Indian States and the separation of Burma well nigh made coastal
reservation administratively impossibl®’ Then he went on to consider the
suggestion that there should be‘subsidies paid to the Indian shipping industry.
He said that the method of subsidy was a method that had never been ruled
out, but he pointed out that they could not pay any subsidies and that in
faot it was not necessary that any subsidies should be paid. He further added
that if a subsidy was to be paid, the figures would have to be rather astrono-
mical in size. He also in the course of his speech referred to the suggestion
that was made on the floor of this House that people should be sent to the
United Kingdom and that colleges should be established to train Indians as
naval architects and he pointed out that he did not understand how on return
they would be useful as ship-building in India was confined to a few small
vessels of the nature of tugs, for which the services of highly trained naval
architegts were hardly necessary. Then he went on to say that the Govern-
ment of India’s conception of a Mercantile Marine was of an organisation
which would carry Indian goods in ships owned by Indians, manned by Indians
and officered by Indians. He also pointed out in the course of his speech
what had been done by the Training Ship ¢ Dufferin *’ and the extent to which
the ““ Dufferin ”’ experiment had been a success. After criticising the various
policies that had been advocated on the floor of this House, he said that the
best hope for the sound economic and strong establishment of an Indian
Mercantile Marine lay in the development of co-operation and a spirit of mutual
accommodation among the various interests operating on the coast. I have
gone into this history and I have gone into the speech of Sir Thomas Stewart
at some length because my principal object in moving this Resolution is to
ask Mr. Dow to tell us what progress the industry has made since 1935 by
this particular method which Government has been following. Sir, 1935
is a rather important year for the shipping industry. Sir Joseph Bhore gave
an Award in 1935 which brought about an agreement among the various
shipping concerns and ended the rate war between Scindia and the B. I. S. N.
Now, this Agreement of 1936 is due to expire at the end of this year and I
Buggest, Sir, that this is a good time for stock-taking. We have got to consider
whether this policy of mutual co-operation and mutual adjustment has suc-
-oeeded or not. On the Konkan Coast there is a rate war going on between
the Bombay Steamship Co. and Scindia involving a loss of Rs. 10 lakhs
a year in the capital invested by Indians. This rate war has been going on
for the last two and a half years. Sir, I shall be glad to be corrected, but:
aocording to the information that I have, the present position is that the
:share of Indian-owned and Indian-managed tonnage in the coastal trade of
India is only about 23 per cent. of the total tonnage employed in the Indian
-coastal trade. Indian shipping carries only about 18 to 19 per cent. of the
-coastal trade of India. It may be a little more but the figures very between
20 and 22 per cent. or so. Increase in the share of Indian shipping in the
-ooastal trade of India during the last 10 years has been hardly 10 per cent.
Indian tonuage has increased only by about one per cent. since 1933 and we
do not know whether during this period there bas been any replacement of
British tonnage by Indian tonnage. It was emphasised by Lord Irwin that
‘an Indisn Mercantile Marine means the gradual replacement of British
tonnage by Indiah tomnage. Well, we do not know, Sir, whether there has
been any appreciable replacement during this period of British tonnage by
Indian tonnage.

Sir, so far as India’s share in the overseas trade is conocerned, the position
is that the share of British shipping at present is 64°2 per cent. The share
of foreign shippirig is 34° 5 per cent. and ¢he Indian shate, Sir, is, shall I say,
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the magnificent figure of 1°225 pér cent. in the country’s vast foreign trade..
8ir, India has a coastal and overseas trade of nearly 400 millions per year.
About 30 million tons of cargo and three million passengers are carried every’
year in this trade. In this trade Indian shipping carries hardly 5 per cent.,
coastal and overseas included. Indian shipping in the coastal trade of India,
which by every right should belong to Indians, carries only 25 per cent. of
cargo and 8 per cent. of passenger traffic. Sir, by an agreement of the Con-
ference line, so far as the Scindia Co. is concerned, it is prevented from extend-
ing its passenger lines anywhere else, though naturally it would like to increase:
its business. Now, let us just see what India’s contribution to world trade-
is. The United Kingdom’s contribution to world trade is five and a half’
times that of India. The United Kingdom has a merchant shipping over-
79 times as large as that of India. Norway has a trade less than one-third:
that of India. It has a mercantile marine which is eighteen times as big as.
that of India. Italy has a slightly higher rate than India. She has a mer--
cantile marine which is thirteen times as big as that of India. Greece has a.
trade which is one-sixth that of India. It has a merchant shipping which is:
seven times as big as that of India. Russia has only half of India’s trade:
and she has a shipping five times as large as that of India. Denmark has.
only half of India’s trade ; her merchant shipping is five times as big as that
of India. Well, Sir, these figures speak for themselves. The fact of the
matter is that reservation of coastal traffic has been found essential for the:
development of national shipping and the right of a nation to control its
coastal trade is acknowledged in the Convention of the International Regime:
of Maritime Ports of 1923. Twenty-seven out of 33 maritime countries
have reserved their coastal trade to their own national vessels. The con-
ference on the operation of Dominion legislation and merchant shipping:
legislation of 1929 and 1930 accepted this principle in the case of the British
Dominions. India was a party to this Conference but her name was deli-
berately excluded from the scope of the Report. Under the Statute of West-
minster, the Dominions enjoy full maritime autonomy. They regulate their-
own coastal trade and particularly their own shipping. British shipping,
which is probably the most powerful in the world, has been receiving assistance:
from the British Government. Sir, a few days ago, we had published a pro-
posal of the British Chamber of Shipping for the grant of a subsidy of half
a million sterling in five years to coasting tramps as well as a subsidy to coastal
liners. Sir, I have referred to this question of coastal traffic but I recognise
that coastal traffic has unfortunately been ruled out by the new Government
of India Act. Isam also, Sir, bound to recognise that the clauses—the ngly
clauses in regard to shipping and commercial digerimination in the Govern-:
ment of India Act have virtually ruled out a method of subsidy. We cannot
subsidise an Indian concern without subsidising a British concern. That
is the meaning of this commercial discrimination clause. To the policy of
fixing maximum and minimum rates of fare the Government of India is
opposed. To the policy of licensing of tonnage the Government of India is:
posed. Then what is the future, I ask, that they visualise for Indian
ipping ? The method that they have so far stood for, the method that:
they have so far advocated is that of mutual adjustment. Now, the question
that one is bound to ask is: has this method of mutual adjustment betweenr
the haves and the have-nots, between foreign British interests and Indian
interests succeeded ? Are commercial interests to be at the mercy for ever
of foreign British interests in this country ¢ There is one method which might
have been tried, but the new British treaty shows that it has not been tried.
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I have not been able to look very carefully yet into the Indo-British Trade
Agreement. But I find that there is no reservation in the Indo-British Trade
Agrecment about Indian shipping. In trade agreements and commercial
treaties between two countries the matter of ensuring a place for nationall
shipping is now recognised. Witness, for example, Sir, the Anglo-Soviet
Trade Agreement which provides that timber imported by the United Kingdom
from Russia should be sent by British ships. Here, British vested interests
are so powerful and strong that when the Indo-British Trade Negotiations
were actually in progress, British shipping concerns put forward th e pre-

posterous proposal that advantage should be taken of those negotiations to
increase the share of British shipping in the Indo-Japanese maritime trade
on the basis of India’s bargaining power. Even the Government of India,

a subordinate branch of His Majesty’s Government, even this Government
of India which is so watchful of British interests, had to turn down that
proposal. They looked upon it as a preposterous demand. As the position
will have to be reviewed at the end of this year, the question which is relevant,_
is this. What is the progress that we have made during this period of 19356—
1939 ?* How far has this method of mutual adjustment and co-operation
succeeded ? To what extent—I hope the Honourable Mr. Dow will be able
to enlighten us on these questions—to what extent has Indian tonnage re-

placed British tonnage ? What has been the rate of increase so far as Indian
tonnage is concerned ? What help has Government given in various direc-

tions to Indian shipping during this period of 1935—1939 ¢ What is the total

number of young men turned out of the “ Dufferin’’ ? How many of them

have been able to get employment ? How many of them have been absorbed

by British shipping concerns and how many of them have been absorbed by
Indian shipping concerns ? To what extent are Indians participating now
in the mercantile marine in overseas trade ? What is the Government going
to do with the Act of 1850 which prevents discrimination not only against
British concerns but against foreign concerns also? Sir, what is the sub-
vention which has been given during this period to the P. & 0.7 Has the
Honourable Mr. Dow considered the possibility of granting any subvention

to Indian concerns by giving them mail contracts ? I understand that a
contract for the carriage of mails has been given to the B. I. 8. N. Co. for
10 years at the rate of Rs. 9 lakhs a year. The Bombay Steam Naviga-

tion Co. is plying between Bombay and Karachi. I understand that they

have passenger traffic also. The contract has been given to an English com-

pany and it has been given, not for a period of one or two or three years, but

for 10 years. What was the method adopted in giving this contract ? Were
any tenders invited ? Was any effort made to see whether the B. I. 8. N.

Co., which has been in existence for 70 years, could be given this contract for

the carriage of mails ? Sir, the other day I was just looking through the
Report of the Imperial Shipping Committee. Their 38th Report deals

with shipping in the Orient in great detail. It incidentally touches the
question of the coastal trade of India also and I find that they have

given a certificate to Scindia on their able management. They say that.
Japanese competition isdislocated by bhoth and there should be an arrange-

ment by which Indians get a reasonable share. Now, Sir, what action do

Government propose to take on the Report of this Imperial Shipping Com-

pany ? If the shipping companies of the United Kingdom do not adopt a:

reasonable attitude, what will be the attitude of Government ?

Sir, there is just one other aspect of the question on which perhaps yo{r
will allow me to say a few words. In these days of international complica-
tions, the question of an Indian Mercantile Marine has assumed a great deal
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of importance. We have no navy worth mentioning. The other day we
passed a Naval Bill here and we certainly want to create naval reserves. A
mercantile marine has been found to be useful as a second line of defence and
a mercantile marine in emergencies aids and supplements the navy every-
where. Therefore, the question of an Indian Mercantile Marine is of great
importance having regard to the international situation.

Sir, it has been said that the Indian coastal industry is not really in the
nature of an infant industry, and that it has grown into a giant. I do not
know what the definition of a ‘" giant "’ in the English language is. I should
have thought that the British Mercantile Marine was a giant, but that giant
is receiving assistance from her national Government. I should have thought
that the American Mercantile Marine was a giant, but the American shipping
concerns receive support from their State in various ways. I do not know
what the definition of a “* giant "’ is. But the argument has been put forward
that 85 per cent. of the coastal traffic on the West Coast is today in the hands
of Indian ships. The West Coast. trade is local in character. The West Coast
itself is hardly 250 miles in longth. It is also seasonal in character. I think
the ships ply from Bombay to Konkan. If a shipper wants to send goods from
Bombay to Madras, he cannot use these vessels. If a shipper wants to serd
goods from Bombay to Madras he does not use theso facilities. He will go
to the more established concerns because of the transhipment difficulties.
So it is no use saying that 85 per cent. of the western coastal trade is in the
hands of the Indian shipping concerns. We have to take tho wholo of the
Indian coast into consideration. We have a coastal line of nearly 4,000
miles and we have got therefore to ask ourselves this quostion, what is the
proportion that Indiang have having regard to the total coast line of India ?

Sir, various methods suggestod by us have been ruled out by the Gov-
ernment of India. The Government of India is oppoused to coastal resorva-
tion ; it is opposed to giving subsidies to Indian ships ; it is opposad to State
intervention by the method of fixing maximum and minimum rates. It
says that this talk of maximum and minimum rates is exaggerated. Well,
it is not exactly so in the pilgrim traffic. For tho last two and a half years
there is a rat> war going on between the Scindia and the Moghul line. The
Moghu! line is stronger ; it haa larger ressrves and it has the backing of English
capital. Both are losing, it is true, but the Moghul line has larger reserves.
Then the Asiatic Steam Navigation Co. has threatenod another rats war
regarding tke Burma trade when the agreoment between them and the Scindia
conc rn expires. That is the position. Having regard to all thess relevant
facts we aro entitled to ask whether Government has evolved any constructive
policy which will help this key industry of India. Govermment have had
ample time to reflect and ponder over this question. The Indian Msrcantile
M:rine Comn.ittee reported in 1924. It said that if you compare the rate
of progress with the rate of progress in Japan before the poriod ending in
1885, its rate of progress has been very large. We do not know what the

ogress was hefore 1895 in Japan, but we do know the rate of progross in
g‘pan after 1895 was very rapid because Japan had the good fortune of having
a national Government. It has been our misfortune that foreign vested
interests have controlled our comm-rcial policy. Questions have not been
looked at from the Indian point of viow. India was at one time a great
maritime power. I do not want to go into ancient history. It may be that
the real factor which destroyed Indian shipping was the steamship. On the
other hand our point of view in this matter is bound to be put forward. We
ustd to have a ship-building industry at one time'in this country. Néw we de
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not manufacture ships. I should like to know what assistance Eovern-
ment is prepared to give to any coneern whioh would start ship-building in
this country. These are relevant questions and we should liko to know what
the constructive policy of Government in regard to coastal trade and the
Indiap Mercantile Marine is ? '

TRE HoNoURABLE Sir DAVID DEVADOSS (Nominated Non-Official) :
8ir, I have great pleasure in supporting this Resolution, the main reason
being that if we have our own mercantile marine it will relieve unemploy-
ment and at the same time promote the economic condition of the country.
The question of educated unemployment is & very serious one. It will be a
menace not only to the Congress Government but also to any Government,
that may be asked to function in this country. Therefore, we must do our
bost to give employment to our young men who have passed through the
Colleges.

Sir, I do not want to go into the ways and means of promoting the object
of this Resolution. That I leave to the Government. But I must say this
that for a long time attempts wore made to have our own coastal shipping.
If I am not taking up the time of the House I will mention one or two instances.
So far back as the late Eighties one Dr. Dhanakoti Raju, a very well knowz
man in Madras, chartered two ships and made them run betwoen Tuticorin
and Colombo. That gave a daily sorvice botween the two ports, whereas
the B. I. 8. N, which had the monopoly at the time, ran only a weekly service
with tho result that the coolie traffic which was very large in those days was
very much inconvenienced ; the boats were ovorcrowded and all sorts of
inconveniences were felt. Now, when this new service was started the B. I.
5. N. wanted to kill it and in six months’ time it succeeded. Firstly, it re-
dueced the fares and took the coolies almost withont any charge at all, and
then it is said—though I do not know how far it is true—they frittered away
the two ships which were only chartered by that gentleman. Then, Sir,
in 1907-08, if my recollection is correct, another con:pany was started called
the Swadeshi Navigation Co. That was nlso in the Tinnevelly distriot but
had the backing of a good many Indians all over the Presidency of Madras
and that ran a daily service between Colombo and Tuticorin. Then, again,
the B. I. 8. N., which everybody knows is a very large concern, wanted to
kill it and there was not only a rate war but I am told that they carried the
passengers not only without fares but also gave them some help in the shape
of free dinners and cloths and so on. The result was that in the course of a
‘year or two the conocern though backed by all the influential Indian merchants
of the place had to close down. It may be said that the Secretary of the
Company, & well -known man named Chidambsram Pillay, interfered un
necessarily in politics and he was convicted under the sedition section of the
Penal Code. Anyhow by 1909 or 1910 the Company had to be wound up
and a good ‘Taany people lost heavily. I mention this to show that vested
irerests are in a position to kill small concerns. That is not peculiar to
India. I think my friend Mr. Parker will bear me out that in America the
big eoncerns have been able to kill small conoerns. But we naturally appeal
to the Government to see that such a thing does not happen here. 1t happened
a8 I said moro than 30 years ago, but things have changed now. Now, it is not
only the British companies that are carrying the trade of India. Japen is very
seriously eutting into the trade of the British companies. That is a circum-
starnce which has to be seriously eonsidered. I believe that was the subject
of conmsideration quite recently in England. Therefoiv, that being the case,
is it not right that the Government should help the Indian eemcerns? I
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do not for one moment mean to say that the British companies should be
kept out. That is not a thing which is possible and that is not a thing which
is feasible also, because we have not got very many ships. Supposing all
tho British India and the P. & O. ships are taken away shall we be able to
carry on the trade of India ? No. What I therefore suggest is that Gov-
ernment should take every step possible to encourage Indian shipping, so
that in course of time it may be of real help in times of danger. Then, Sir,
we must also remember—though my friends on the other side may not agree
—that tho fault lies partly with us. Most of our people, well-to-do people,
merchants and others, would like to have trade and get easy returns, but in
the case of shipping, you not only want a huge capital but also persons who
would man the ships ; we have not got the men. We must see that the men
are forthcoming. Even if the ‘ Dufierin ”’ turns out a hundred men a year—
which she is not at all doing now-—you cannot man many ships in the course
of even ten years. What I suggest is that the educated people of this country
ought to take more to this line of life. We do not all want to do that. I
know tho feeling is we all want professional courses and Government jobs
and so on. Really the intelligentsia of the country is not for taking to a
neutical life. That must be accepted. The people that go to the ships are
lasears and men of no education, or very poor education, and thereforo we.
suffer. I suggest therefore that not merely the Government but also the
well-to-do people ought to take a real interest in this matter and sec that
we have our own shipping.

THE HONOURABLE Ral BaHADUR Lara RAM SARAN DAS (Punjab:
Non-Muhammadan) : 8ir, I rise to support the Resolution. It is now well
known to us that during the last 200 years of British reign in India no impetus
has been given to the Indian marine. I know that when ¢ompetition, rather
cut-throat competition, started between Scindia and the B. I. 8. N., the Gov-
ernment in the beginning woro indifierent. Then there was a lot of agitation
in the Central Legislature and outside it and the Government, after 1 should
say putting the Scindia Co. to a loss of over & crore of rupees intervened and
efiected a compromise. Whether that compromise was an equitable one or
not I am not discussing here. However, a compromise was' efiected ond
I should give credit to Mr. Walchand Hirachand and his co-directors for
continuously going on bearing the loss and fighting till the end so as to keep
the Indian marine alive. Sir, I hope the Honourable Mr. Dow will take up
my challenge that so far the Indian Government has given no patronage,
I should say no material patronage, to the Indian Mercantile Marine. Sir,
the railway companies consume a lot of Bengal coal and even for the N. W. R.,
which is the longest distant from the coalfields, coal is shipped from Calcutta
to Karachi and from Karachi the railway serve the Karachi and Quetta divi-
sions. I have never heard that any of these Indian mercantile ships got a
share. Thero was a lot of agitation when the Burma Railways confined their
patronage only to the B. I. 8. N. for the carriage of their coal for the railway,
but it is only in the last one or two years, if I mistake not, carriage of a smail
portion has been given to an Indian company. Sir, every shipping company
that has tried to uplift iteelf has been faced with troubles. I need not go-
into the individual cases, but about half a dozen compenies on the Malabar
and Konkan Coast and the Gujerat Coast had failed because of cut-throat
competition and financial incapacity to go on bearing losses. B8ir, it is on
account of the vested interests of the B. I. 8. N. that Government remain
indificrent. My Honourable friend Sir David Devadoss said that we should.
blame ourselves for it. -
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Taz HoNoumaBLE Sr& DAVID DEVADOSS : I said partly.

Tar HoNOoURABLE Rt BaHADUR Lara RAM SARAN DAS: Partly,
very well. T cannol support him in this respect. He has himself cited ar
example of how Indians came forward to form a shipping company in the
South and how that company came to grief. I can give him many instances.
SBometimes companies for one reason or another do fail, but that ought not to:
deter us from floating similar companies with comparatively better manage-
ment and better finance. I know that oven from the Defence Department
which have to carry so many troops between England and India every year
no patronage has ever been given to any Indian shipping company, although
they can do this well enough. It is no credit for the Government that during.
such a long term of administering India they have not been able to form a
good Indian Mercantile Marine.

The Honourable Bir David Devadoss also referred to the paucity of
commanders. I may tell him that on many of the Indian shipping lines most.
of the steamers are commanded by Indians, particularly on the Bombay
Steam Navigation Co., the old Haji Qasim line, and others. That may not
be the case with Scindia, but I think Scindia will soon realise that when they
criticise others for various reasons they will also be attacked on this point
by those whom they attack. As regards the products of the ‘ Dufferin ;.
a number of Punjabis joined the ‘‘ Dufferin ” and passed out successfully.
Captain Digby Best with whom T had a talk said that Punjabis do just as.
well as any other Indian from other parts of India and I am glad to find
that some Punjabis have got into the Pilot Service and are now serving in
Bengal. ,I also know that all the successful ““ Dufierin ”’ candidates cannot
find employment. T have boen taking an interest in this matter and I know
that it was aftcr great persuasion by the Government that the B.I. 8. N.
and the P. & O. Co. began to take thesa cadets. Even now, if my information
is correct, the P. & O. on an average takes ono cadet a year and perhaps two
are taken by tho B. I. 8. N. Most of the cadets from the * Dufierin ”’ are

found employment by Scindia or other small companies

3-5 p.m. and by the Government in their pilot service. Unless

there are prospects of all of them finding employment

it is impossible to advance the argument that cadets cannot be found. When

there will be a good demand there will be a good supply and I can certainly

say that the Bombay, tho Punjab and Bengal together will find you a bigger
number of soamon and cadets than will be required in the near future.

Sir David Devadoss also observed that as the big fish swallows up the
little fish, so the bigger companics swallow up the smaller companios. Sir,.
it is the duty of the Governmont to see that no cut-throat competition goes
on and that no injustice is done. The law is moant to keep peace and order
and right is to be might and not might as right. My friend Sir David Devadoss
has also changed his view and considers might to be right. Justico demands
that right should bo might and those who want to ruin the small companies.
ought to be prevented from doing so. I suppose my friend the Honourable
Mr. Sapru means that this cut-throat competition in froights which is going
on between the Scivdia and the Bombay Steam Navigation Co. ought to come
to a stop. Government should intervene. I am not holding a brief for one
company or the other but as that is a fact that several lakhs of rupees are
being lost by Indian investors and without assigning the blamo to anybody,.
I must say that this is the time when Government ought to intervene and lot.
justice be done and the rate war stopped. This cut-throat competition
and these lower rates of freight have put back the Indian shipping industry
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considerably and if Government is really serious in its desire to advance the
caus3 of the Indian Mireantile Marine, they must immediately start helping
it in all directions. This is a great need and I do not kndow why such indiffer-
ence on the part of Government should continue. We know that in the past
India was famous for her merchant ships. Even now our cargo boats com:
manded by Indians are trading with Africa and the Dutch East Indies and
Malaya and othor distant countries. Wa have got very capable seamen
available in India and it is only the indifference of the Government which is
keeping back tho real development of the Indian Mireantile Marine. In the
‘interests of India as well as in the interests of (Fovernment it is essential that the
Indian M>rcantile Marino ought to be patronised and developed and in time of
war it will be useful to them as well as to us in the defence of India. I think,
Bir, the time has now coms when patronage to the Indian shipping companies

.should begin and let us have a good baginning in order to do justice to that
industry.

*THE HoNoURABLE MR. HOSSAIN IMAM (Bihar and Orissa : Mubham-
madan) : Mr. Presideat, the Resolution which the Honourable Mr. Sapru
has moved is 8o modest that it does not require any special pleading in support.
The fact that at the present moment the Indian Mercantile Marine is in a state -
of infancy and is faring badly is all the more reason why special steps should
be taken to bring it to its full estate. The fact cannot he denied that the
Indian Mercantile Marine is just now entering a field of competition with other
well established interests and as such it cannot stand on its own legs without
the help and co-operation of the Government of the country. '

The figures which the Honourable Mover gave of the tonnage of different
nations having a smaller trade than India would convince anyone that the
present tonnage is very inadequate. Now, we are faced with the fact that the
‘Government of India Act has debarred the Government of India from cither
reserving coastal traffic or from giving bounties to the Indian Mercantile
Marine. That, Sir, is even a greater inducement to the Government of India
that they must take steps, if not through the direct method of subsidy and re-
servation, at least by understanding them and making the position of the
Indian Mercantile Marine better. As you all know, Sir, I am particularly
‘interested in the carriage of pilgrims to the Hejaz. Now, what happens ?
Before the Scindia Steam Navigation Co. came into the field, the charges of
the Moghul line were Rs. 180. With their advent there commenced a rate war
and ridiculously low figures were quoted this season. But a fact which is very
pertinent to the discussion is that, as soon as Scindia’s ships sailed, you found
that the rates began to rise and it was only in the days that the Scindia ships
were in port that the Moghul line kept down its rates. Now, the reason for
this was that the bigger line, the long-established British companies, do not
like this intrusion of the Indian company in its preserve and therefore it is they
who have started this rate war—cutting down the fare in order to oust the
newcomer. If the Government of India thought that they were justified in
interfering and making an arrangement between the British shipping interests
and Scindia about the coastal traffic, is it not possible for them to intervene
now and in a way make some arrangement whereby either the percentage
of the pilgrims would be carried on both the companies’ lines or some other
‘arrangement might be made ? For instance, pilgrimage might go to Scmd;la

* Not oormected by the Horiotsebls Member.
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and others might be reserved for the B. I. 8. N. Something of that kind might
be possible.

THE HoNoURABLE BaHADUR Lara RAM SARAN DAS: Perhaps you
dou’t know that under the arrangement arrived at between the B. 1. S. N.
and Scindia, Scindia cannot carry passengers on the India coast line.

Tre HoNouraBLE MR. HOSSAINIMAM : 1 am saying that is expiring
at the end of this year. I suppose the arrangement will expire this year under
the Award of Sir Joseph Bhore. In the new agreement some arrangement
should be made whereby there is equity and justice to both the companies.
British interests must now be prepared to give a share to Indian interests and in
pleading for this, I do not wish to say anything either in praise of Indian capi-
talists or in disparagement of British capitalists. But I say this much that in
order to find employment for Indians, we are anxious to have Indian capital
invested in other spheres than at present. We must have new lines so that-

“Indians may find employment in them and find a scope for their talents in
other fields.

There is one thing which has not been correctly analysed so far, and that
"is, the effect of the carriage of our goods in foreign bottoms. If you compare
the rate of freight from England to India and from India to England for a long
enough period, you will find that in a dozen years the freight rate has generally
gone down for exports from England to India, while the freight rate for exports
from India to England have gone up. That shows the disadvantages of carry-
ing your merchandise in non-national bottoms. The fact that only 1} per cent.
of our foreign trade is carried in Indian bottoms is & very bad commentary on
the Departments of the Government of India concerned with the mercantile
marine. We do not take any responsibility for the fact that you have incor-
porated in the Government of India Act a provision which deprives you from
giving any active help to the Indian Mercantile Marine. But there are methods
which are open to you, one of which was illustrated by the Honourable Mr.
Sapru, namely, giving contracts for carriage of mail. Have you given any
contract to the Indian companies ? Here is the Scindia Co. carrying pilgrims.
Could you not give a contract for the carriage of mails to Hejaz to these people ?
The Indo-Burma trade is not open to Scindia at the present moment, but in
the interests of future development, you may open it and give the ocontract
for the carriage of mails, say, from Madras to Rangoon. These are methods
of subsidising indirectly which are still open to you, and if you do not take
those measures, it will be due not to the fact that you are unable to do it but
because you are unwilling todo it. You cannot take shelter behiad the Govern-
ment of India Act for all your acts of omission. I know that a good deal of
blame can be thrown on the devoted head of that Act. But it is not so bad
as you try to paint it. There are, I think, people who call it bad and it is not
fair to the British Government that the Government, of India too should join
in the chorus and throw all the blame on the Government of India Aot.

Sir; 1 support the Resolution.

TueE HoNoURABLE MR. V. V. KALIKAR (Central Provinces : General) :
Sir, T rise to support the Resolution so ably moved by my Honourable friend
Mr. Sapru. Two years ago, when I moved a Resalution for accelerating the
pace of Indianisation in the Royal Indian Navy, I was told by His Excellenoy
the Commander-in-Chief that as an efficient Indian Mercaatile Marine did net
exist, they could not give effect to, or accept, my Regolution. Now, the
Honourable Mr. Sapru has given them an opportunity and if the statements
then made were real, and if the Government were frank and honest, they
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should take this opportunity of accepting this Resolution. The Indian ship-
" ping industry is in an infant condition. Whatever help the Government of
India could give to that industry has now been made impossible by the Govern-
ment of India Act of 1935. We cannot bring pressure on the Government of
" India to give subsidies to this industry. We cannot ask them to reserve the
coastal traffic of India to our ships. 8o, the only remedy left is to make the
pious request to the Government of India to help the industry. If you com-
pare the British and the Indian industry, the Indian shipping industry is a
pigmy and the British shipping industry is a giant. Unless you give whatever
reasonable patronage it is possible to give to the Indian shipping industry,
you cannot alter it to the position of a giant. My argument is that there should
be competition between equals. The position is that the Indian shipping in-
dustry cannot compete with the British shipping industry under any circum-
stances. Therefore, they need whatever support the Government of India
can give. But we are helpless in the matter. Sir, whatever is left to us is to
request the Government of India to help them according to the circumstances,
if possible, not coming under the Government of India Act, and to see that the
_industry grows and comes to a position when really it will be able to compete
with the British shipping industry. Sir, we have got our “ Dufferin ”’ cadets.
These cadets—we have heard so may times found great difficulty in obtaining
employment in the British shipping companies. After a lot of pressure on the
floor of this House we could get some appointments for them in the British
shipping companies. We know that a lot of money is being spent from the Indian
exchequer for carrying mails, but we cannot, and I think under the Government
of India Act we cannot, force the Government to reduce the contract and give
some share over to the Indian shipping companies. The position in which we
have been placed under the Government of India Act is very anomalpus to
my mind. If really the Government of India are of a mind to support the
Tadian industry in this matter they can find out ways and means of giving some
patronage by way of contracts to Indian companiés for the carriage of mails and
also by bringing pressure to bear upon British companies to stop this cut-throat
competition in rates and to help the Indian companies to grow to a normal
stature. I therefore, Sir, support the Resolution.

TaE HoNoURABLE PanpIiT HIRDAY NATH KUNZRU (United Provinces
Northern : Non-Muhammadan) : Mr. President, the question thatis being
discussed now has been before the Central Legislature in one form or another
since 1928. Owing to the controversies that the subject evoked Lord Irwin
convened a conference in order to bring about agreement between the British
and Indian shipping interests. It was then hoped that the Government of
India. would be able to use their good offices to enable some arrangement to
be come to which would lead to the development of an Indian Mercantile
Marine. Unhappily, however, the conference was a fiasco. Itsreport has not
been published, but I gather that the main questions raised at the conference
were two. Would the British companies be prepared to sell their ships gradual-
ly to the Indian companies and would they agree not to replace the ships so
sold by them by other ships ¢ I am told that no agreement could be arrived
at on either of these points. Well, I could understand British shipping com-
panies objecting to their being driven out of the cosstal trade without com-
pensation, but if even the idea of compensation through the purchase of ships
by Indian companies is not acceptable to the European interests, it is hard



EXPANSION AND PROTECTION OF INDIAN MERCANTILE MARINE, 747

to understand by what other method the object that we have in view can be
secured with the good will of both Britishers and Indians. .

Sir, the Government of India, recognising the importance of the subject,
dealt with it in their Despatch on the recommendations of the Simon Commis-
sion. They first referred to the position which the European merchants and
industrialists claim for themselves in India, and then went on to say :

« From India’s side it may well be urged that she should be free to develop her own
industry and commerce by any means which do not inflict injustice on any section of the
community and do not involve the exclusion of British citizens from participation.in
India’s future development. A further claim also might be put forward on her behalf.
There are enterprises which Indians regard as national and which at present are maiuly
or wholly in British hands. It would be idle to expeot that they would be content for an
inc'leﬁn.i’ta period to remain without their proper share in the conduot of these enter-
pnses .

And later on they said :

‘‘ The importance of reaching a permanent settlement of the question can hardly be
oxaggerated. More perhaps than any other single factor it would help to create harmo-
nious relations between Great Britain and India ™.

Now, we can legitimately ask what the Government of India, in view of
the enunciation of these principles by themselves, have done, since they sent
.this Despatch in 1930, to develop an Indian Mercantile Marine ¢ My Honour-
able friend Mr. Sapru has referred to the examples given by Sir Thomas Stewart
in the debate which took place here in 1935 of the assistance given by the Gov-
ernment of India. Frankly speaking, on a review of the last 10 years it seems
to me that the Government of India tried to maintain an attitude of indifference
a8 long as they could and that when they intervened they did so unwillingly.
Take again the question of the employment of the ‘‘ Dufferin " cadets. I
know that the propaganda that was carried on some time ago regarding the
inability of the “ Dufferin ”’ cadets to find employment was not based on
accurate faots. I also know that the Government have during the last two or
three years tried to persuade the British shipping companies to employ Indian
boys trained on the “ Dufferin ”’. But here too it seems to me that if their
support had been as warm as we had a right to expect from them the result
would have been more substantial than it is at the present time. When they
give mail contracts I think that they can justifiably use their position to bring
pressure to bear on the shipping companies concerned to give increased em-
ployment to Indians. I have no doubt that my Honourable friend Mr. Dow
will deal with all these points but I must say that the impression of us all is
that the Government of India, notwithstanding the change in their attitude
say, during the last five years, are still not prepared to take up the Indian cause
whole-heartedly.

I have pointed out, Sir, thatin the past the inability of the Indians to
go forward was due to the opposition of British interests and the consequent
reluctance of the Government of India to intervene. There is, however, a
favourable opening now which I trust the Government of India will not fail
to take full advantage of. The Report of the Imperial Shipping Committee,
which I have been able to get by the courtesy of Mr. Dow, is hope-inspiring
on this point. The British shipping interests are perturbed by the competi-
tion of Japanese shipping ; they want therefore that they should receive help
from all parts of the Empire. The Imperial Shipping Committee says in
paragraph 338 of its Report :

“‘Is it beyond the reach of policy in some practicable way and notwithstanding tke
‘separating breadth of the world, to bring about a sense and practice of partnership bet-
‘ween the owners of the shipping in the United Kingdom and the producers of the cotton
and wool in India and Australia ? "~
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They recognise that the whole-hearted co-operation of India cannot be obtained
80 long as just Indian demands are not complied with. They observe on this.
point : -

« Several Indian Chambers of Commerce have, however, written to us expresaing-
the view that the support of Indian trading interests for British shipowners must be con-
ditional upon action to encourage the development of the Indian-owned Mercantile
Marine *’. :

And then they go on to say:

*“ There can be no question that if there is to be the sense of partnership between the
shipowner and the mercantile community which i8 a condition of any effective competi-
tion with the Japsnese in the Orient, there must be created in a greater degree than exists
today a genuine Indian interest in the mercantile marine of the Commonwealth. It must
be adinitted that there is an initial distrust to be overcome, the result partly of competi-
tion in the past between Indian-owned and United Kingdom-owned shipping enterprises,
but we hope that in the face of the well-organised Jepanese competition it will be recognis-

ed both by the Indian and the United Kingdom shipowners that a new and larger spirit of
co-operation is called for .

Sir, the spirit of these quotations is somewhat different from that of the
negotiations which took place in the past. It may be hoped that in view of
the difficulties which the British shipping companies are faced with they will
be prepared to come quiokly to terms with the Indian shipping companies and
sllow full room, notwithstanding the existence of the Government of India
Aot, for the development of an Indian-owned Mercantile Marine.

There is one other point that I should like to desl with before I sit down.
It is a point of considerable importance. We are all for the development of
Indian shipping, but we shall have to take care that the competition between
the Indian shipping companies is not.an illegitimate one, that the atromger
Indian shipping companies do not act towards the weaker companies in the
way in which according to them British shippiag interests are behaving towards.
them. The operation of ordinary econemic laws cannot be entirely arrested
‘by any legislation, but I think we ought to take all possible steps to prevent
any company from gaining a monopoly. Again, it is necessary to keep in mind
the interests of the consumers. It will be .a poor satisfaction to us if an Indian
company fleeces its consumers after ousting its British rivals. We want an
Indian Mercantile Marine in Indian interests, that is, in the interests of all
classes. We cannot therefore cansult merely the viewpoint of the Indian
shipping companies and ignore that of the Indiem consumer in dealing with the
question of the development of an Indian Mercantile Marine.

Sir, with these words I give my support to the Resolution moved by my
Honourable friend Mr. S8aprw. It is on the same ¥ines as the Resolution moved
by Rai Bahadur Lala Jagdish Prasad about four years ago and I trust that
my Honourabile friend Mr. Dow wifl be able to accept this Resolution today as
Lala Jagdish Prasad’s was acoepted in 1985 by Sir Thomas Stewart.

Tae HoNourapLE MR. H. DOW (Commerce Secrotary) : Sir, I am not
going to oppose this Resolution. I admit thet the debate has gono on rather
ontirely difierent lines to what I had hoped. I had hoped that the Honourable
Mr. Bapru would start by showing his appreciation of the active measures.
which Government had taken, and then very naturally proceed to ask for
more of them, and it was in thet sense I was inclined to read his Resolution.
‘But I gather that the general tenor of this dpbate, as of somewhat similar de-
“Fattes before, tsthat Government has done nothing hitherto sxcept o give words.
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«of hope, fobbing off people with vain promises that they were going to do some-
‘thing, while really they have not done anything at all. Now, Sir, during the
20 years since the Scindia Co. started in a very small way, that Company has
‘grown, as you are all aware, to a most powerful body. It is all very well to say
that they only have 23 per cent., or a small percentage of this trade and that
‘trade, but everybody knows, you all know, that they from very small begin-
nings have during this time become a very powerful Company and a very
wealthy one. Now, 8ir, you cannot have it both ways. If this has been
-done without any assistance of Government, it is fairly clear that they can do
without Government assistance. If, on the other hand, they have done it
with Government assistance, it hardly lies in your mouth to say that Govorn-
ment has done nothing whatever.

Mr. Sapru gave a very fair summary of 8ir Thomas Stewart’s speech on the
occasion of the debate in 1935, and mentioned the conclusion to which Govern-
ment said they had come—

‘“ that the best hope for the sound, economic, strong establishment of an Indian
‘Mercantile Marine lay in the development of co-operation and a 8pirit of mutual accom-
‘modation between the various interests operating on the coasts .

‘Mr. Sapru then proceeded to ask a large number of rhetorical ques-
tions. ‘“ What has been the result of all this ?’ Well, in the first
instance, I would like to point out that, although that was the conclusion
-drawn, Sir Thomas Stewart had rcferred to other things which Government
had done and were continuing to do. And since that time we have continued
to do these things. There is the ‘ Dufferin ’ Training Ship which was
instituted more than ten yesars ago. On that ship and its maintenance
Government have spent over a quarter of a crore of rupees, and the net annual
-cost of that ship is about Rs. 2 lakhs today. Well, it is fashionable to mini-
miso the value of this, but I consider that the ‘ Dufferin ”* Training Ship has
-done excellent and most valuable work, and is still doing it, in helping to build
up the Indian Mercantile Marine. If you will consider for a moment some other
business—suppose someone were to come along and say : “ We want to start
a particular kind of electrical industry in this country, but we want skilled
men and we have not got them ”. If Government ocame forward and said :
‘ Well, we will spend Rs. 2 lakhs a year on training people for you. And not
‘only that, but roalising that you won’t be able to absorb all thess trained people
-at once, we will persuade your rivals, the paople whosse trade you will take away
when you develop yours, we will parsuade them to take somo of thes> men and
-continue their training for you”. That is what Government are doing for the
Indian Mercantile Marine. People sometimes are apt now to talk as if the ob-
ject of that * Dufferin * Training Ship was to train men not for the Indian
Mercantile Marine but for the British Moroantile Marine, and to make a
greivance of it if the British Msrcantile Marine do not take these psople to train.
The main object, of course, was far otherwise. Now, the reasoning goes in a
rather circular way. Woe had to start the ‘ Duffsrin ”’ bscause we could not
start the Indian Mercantile Marine without officers. Now, we are told that we
must expand the Indian Mercantile Marine very rapidly because otherwise we
should not be able to use up the officers that we are training on the *“ Dufferin.”
Now, the British firms have in my opinion done a good doal to help the Indian
Mercantile Marine during this penog by taking officers at a time when doubt-
less many of them would rather have had British officers. They had obliga-
tions to their staff and so on. But they have taken men from the * Dufferin,”
and tided over a time when otherwise a large number of ‘ Dufferin * cadets
might have been out of work. That is why, as was conclusively shown in the
course of debates last year, the “ Dufferin ”* boys had no difficulty in getting
G
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employment. And the unjustifiable propaganda which was taking place at
that time has, I am very pleased to say, almost entirely ceased, although some
of its evil results remain in that it is not so easy to get the right kind of boy for:
the “ Dufferin *’ as it was before this propaganda started. And during the
last few years, as you are aware, the training given on the ‘‘ Dufferin ” has.
been extended to engineer officers.

‘Wo have also entirely Indianised the recruitment to the Bengal Pilot Ser-
vice. That SBervice, as you know, is a very important service, and I think
hardly anything better shows the confidence which Government have in the
training given to boys on the ‘“ Dufferin *’ and in their potential capacity, than
that they have consented entirely to Indianise recrnitment to a service of that
importance.

Now, to come to the question of Government’s good offices and their efforts
to promote a spirit of co-operation. The Honourable Mr. Sapru said, when
his lasy Resolution was accepted by Government in 1935, What increase ",
he said, * has there been in Indian shipping since that date "’ Well, that
was rather an unfair question because I think the Honourable Mr. Sapru
realises that just about that time, by Government’s good offices (as I may say
has recently been very gratefully acknowledged by the Scindia Co. themselves),
the Conference agreement had been formed between the Scindia Co. and two
British companies. And that agreement, as the Honourable Member himself
said, is to come to an end at the end of this year. That agreement did provide
for an increase in the amount of shipping of the Scindia Co. from 60,000 to
100,000 tons. And as part of the consideration for that the Scindia Co. agreed
to refrain from going into the overseas trade. The Company got a very con-
giderable accession to their coastal trade, and in return for that they gave up
the right of entering into competition with the same companies in overseas
trade. So that it is, I think, if I may say so, rather unfair to say to me :
“ What have they got since then ?"’ They got this agreement and that agree-
ment is still in operation. Of course, the agreement will soon como to an ond
and I have no doubt then that other claims will be put forward. It is pri-
marily a matter for the companies to discuss between themselves, and I do not
think it is beyond the bounds of hope that, if the companies concernoed
meet, each other in that spirit of mutual co-operation which Government are
anxious to foster, they may not want Government’s good offices at all. But
if they do want them, then Government will be prepared to use them.,

During these five years there has been a good deal of opportunity for Gov-
ernment to come in and try to help, and perhaps the best way in which I can
illustrate this is to make a rapid survey of the coastal shipping situation as it
is. I will take first of all the West Coast Award which has been referred to,
and I will deal with that in two parts. First of all, the goods trade round
Malabar. As a result of Sir Joseph Bhore’s Award, 85 por cent. of this trade
was given entirely to various small Indian companies, and the remaining 16
per cent. was to be shared betweon the Conference lines. At the time of the
Award, the small companies represented that they were a little conference among
themselves, and all that was necessary was for Government to say what their
total share of the trade was to be, and they would settle the rest among them-
selves. No sooner was the Conference over than such agreement as there had
been between these small companies was also over, and it has not been possible
to get these companies to agree among themselves as to the distribution of their
own trade between themselves. This is a dispute entirely between Indian
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companies, between small Indian companies. The result has been, I under-
stand, that they have really gone over their 85 per cent., each scrambling for the
biggest share that they could get, and it is, as far as I can see, very largely by
the forbearance of the Conference linds that there has not been more serious
trouble about it, for the Conference lines are not getting even the share of the
trade to which they are entitled.

Then, the second part of that trade is the passenger trade on the Konkan
Coast. There is a rate war going on there at present in which the companies
involved are the Bombay Steam Navigation Co., which is a very old established
company, one or two smaller companies, and the Scindia Co. I do not want
to say too much about the merits of this dispute, because it has gone on for some
considerable time and the present position is that the Commerce Member has
agreed to arbitrate on their differences if they will accept his arbitration.
I have not seen yet whether they have replied agreeing to that arbitration.
But, generally speaking, the Bombay Steam Navigation Co. has something
like 95 per cent. of its capital Indian. It has a good many Indian directors—
well-known public men. But it has a British firm of managing agents, and
part of the trouble arises from the assertion of the other parties to the dispute
that such a company is not an Indian company. In this rate war, you have
one Indian company less powerful than the other, and a powerful company
coming to its assistance, taking the smaller Indian company under its protec-
tion rather in the way perhaps that Herr Hitler has taken Czecho-Slovakia
under his protection. That is the position at present.

Then I come to the Haj trade. Honourable Members are aware that there
has recently been a dispute between the Scindia Co. and the Moghul line, and
the Commerce Member did intervene in that dispute, and got the companies
to agree to charge only a certain minimum fare. You are all aware that the
arrangement broke down in practice. The history of that dispute shows
conclusively that it is no use for Government merely to legislate by fixing a
fare. The whole difficulty is in enforcing it. There are so many ways of get-
ting out of that obligation, and making rebates of one kind and another, and it
is shown by the history of this dispute to be quite impossible to seek a solution
on these lines. You may say that is because the fare was only fixed by agree-
ment. But the result would have been in no wsgy different if instead
of being fixed by agreement, the fares had been fixed by legislation.
Then, as T have said, the Conference agreement between the three main com-
panies in the coastal trade is due to come to an end this year. It may be re-
newed. But it would be premature for me to attempt to forecast what is
likely to happen then. Still, I have very little doubt that the Indian companies
will seek to make good their footing in the overseas trade.

I should like to say that I entirely agree with the Honourable Pandit
Kunzru’s reference to the hopefulness of the recent Report of the Imperial
Shipping Committee. I consider that it is a very hopeful sign, and, if I may be
permitted, I shall read again a passage which he has already read :

‘It must be admitted that there is an initial distrust to be overcome, the result
pertly of competition in the past between Indian-owned and United Kingdom-owned
shipping enterpriges, but we hope that in the face of the well organised Japanese competi-
tion, it will be recognised both by the Indian and the United Kingdom shipowners that a
new and larger spirit of co-operation is called for. On the one hand, the aspirations of
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